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(2) Shri Digambar Singh, (3) Shri
Vyankatrao Pirajirao Pawar and (4)
Dr. Manik Chand Jatav-vir.

NaTtioNnaL Foop AND AGRICULTURE OR-
GANISATION LiaisoN COMMITTEE

Mr. Deputy-Speaker: I have to in-
form the House that the election of
Members to the National Food and
Agriculture Organisation Liaison Com-
mittee will be held in Committee
Room No. 62, First Floor, instead of
room No. 21. Ground Floor, as an-
nounced on the 2nd April, 1953. The
election will take place on the 10th
April. 1953, between the hours cf 1-30
P.M and 4 P.M.

KHADI AND OTHER HANDLOOM
INDUSTRIES DEVELOPMENT
(ADDITIONAL EXCISE DUTY

ON CLOTH) BILL.

Mr. Deputy-Speaker: The House will
now proceed with the Khadi Bill.

T would request the House to con-
sider when possibly the discussion may
be concluded. Rule 257 of Rules of
Procedure and Conduct of Business
says:

“Whenever the debate on any
motion in connection with a Bill
or on any other moticn becomes
unduly protracted...... "

I do not say it is getting protracted—

TSP the Speaker may.
after taking the sense of the
House, fix the hour at which the
debate shall conclude.”

We have already taken four hours
and fifteen minutes on the last two
days: first day iwo hours. another day
two hours 15 minutes. ~When shall
we close this debate? I would like
to have the sense of the House. Now,
we have started at 3-10. Shall we
devote two hours more and close the
first stage. that is the Consideration
stage. at 5-10 or 5-15? Then we shall
take it up clause by clause and finish
the Bill today.

Some Hon. Members: By six
o’clock.

Some Hon. Members: By seven
o'clock.

Mr. Deputy-Speaker: Hon. Members
took an opportunity of discussing the
entire question threadbare, everything
relating to khadi and handloom. If
non. Members will confine their re-
marks to ten minutes each. and exact-
ly to the suggestions that they have to
make. accepting all that has been said
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already, we can make it easier. There-
fore, the first stage will be over at
5-15. Then we shall take it up
clause by clause and finish the Bill
before the close of the day. Or, if
possible, earlier—we shall finish by
six o’cldck the third reading also.

Some Hon. Members: Yes.

Mr. Deputy-Speaker: I would also
like to say that I would like to give
an opportunity to hon. Members from
those provinces which have not been
represented so far, from this side or
that. I shall call at random now. If
hon. Members feel that a certain pro-
vince has not been represented. I
would like to give some representa-
tion to that province.

Shri H. N. Mukerfee (Calcutta
North-East): May I request you, Sir,
to give us an idez when the Finance
Bill will be taken up—or that we shall
not take up the Finance Bill today?

Mr. Deputy-Speaker: 1 said that the
Consideration stage of; this Bill be
over by 5-15. Then clause by clause
consideration will be taken 1p. I do
not know how long it will -take. If it
goes on till the end of the day, of
course, the Finance Bill cannot be
taken up today. If we finish earlier
then we can take up the Finance Bill.
It is in a fluid state now. ’

Shri H. N. Mukerjee: Is it not bet-
ter, Sir. in regard to a measure like
the Finance Bill to have some idea
about when it is going to start? Today
we may also take a decision whether
we are going to sit on Saturday, which
is not in the list supplied so far.

Some Hon, Members: No. no.

Mr. Deputy-Speaker: Hon. Members,
particulary Shri H. N. Mukerjee and
onther Leaders of various Groups et
me in the Chamber and we decided
that the Finance Bill must have four
days. From whichever day it starts,
that will go on for four days. If the
Khadi Bill takes the whole of today—
tomorrow is a non-official day, we are
not meeting on the 11th and 12th,
13th is a holiday—the Finance Bill
will be taken up on the 14th unless
we have some cpare time today in
which it may be taken up. T"hat is not
possible. The Finance Bill will be
taken up on the 14th. This Bill 1aust
be finished today; third reading also.

Mo QFo o &L (wTfedR) :
% g9 fao #1 Qw7 & o7 |@a1
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Shri T. N. Singh (Banarag Distt.—
East): On a pvint of order, Sir,......

Mr. Deputy-Speaker: [ am not
going to hear the hon. Member. There
is a point of order. He is not speaking
from his seat.

o Qo @o & : AR & arear Y
gt e uF AT gEarfam R fer
§ w0 F AT S, 98 I WA O E,
I 4 7w ¥ smwg fean v Aady
I 919 AR W fou & @ fawg )
don ¥ ol @sTgan g, SA FT AWM A
&Y qaeA, FifF ST 9§ AH
AFTFT  F FU A FWO ...

T qANT G ¢ AT aar e |
o o Mo AL : A qH 39 & ol
TR A T AR | @A QAT
TF a1 FT IAW § AR gEd A
F w3 1 fa Qe A g, Wit
FIET JART STET ST FY 4T QAT FT
9 IaT § AR 3" 34 F foar ag-
fouq gw ¥ wwa & Al
72 A T AR w g, fF R e
Fuoraer g fo @ fam & g w0
FART F I FIE G F=VT TG A
93 @& | § 59 T § Y Afge v T,
qui wgAd § fF 0 ST FY ST
7 =1fed ol Sa+ foF g T+ &t
T AR aTF g w AR AT
T X qEAT FAT AR

AR FE AT 5@ A o
FEdY &, A AT W ¥ g fadw
T g, 3T swlas N AT gag I
Fofta Y AT g § AR A7 AT K
M F a0 6 ug & F A faswr
AT FIITE, ST I TH G wfq e
Ffeam & F oW I W AE T
Y gE T & FIAT IAW 1 7&K TG
7g NI A TS o0 & ST | FRO FF
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R fAe & F93 1 g I T A
GaT Y suTRy gar &) s fe fa
af<amer § Fima ag ST, 99T o
H 98T HEW 9 F FIT FI3 FT
AT ot gHe A, 3w fod w A Sy
T WA g, W g A A,
TaT A F E

[MR. SPEAKER in the Chair]

ITH QNI AT § WY F oo
e T o ¥ w AR g ¥ A
gier ) &t &1 s, 99 T faww
IR 3w 71 farw ag arw sfww
¥ |l F QT AT & | @y &
TET & R0 § gE o &q
VR F I 597 7 A T TF
Y FT & WIS F FL GAT S av =l
q YmaETtaat #Y g g faur v fF
W AR afgdl @@ @ afgm
AR afgal N FIw@T AT qHe To
T Y S 7 g femr ) S &7 W
felt st @ S=aT F 9, @R R
3T T AE AT JfFA IR FG A
IS FT MR g AR IWN A @y
#1 aor fFar AR o St F oo
A [fe A Amar 7 39 SE A
ardy afgft o7 @y qafy gk wvd
F AFES § G I G T 4,
qU T S A @Y B AR F A
qfgar X a9 feafq ag o v @y o=
T i adt Y, ST s e feafa
e T §, 99 @y [t A adf
T WE T Ed e ¥ fa g q
oot w1 o AT E (Interrup-
tions )

Mr. Speaker: Order, order.

ot s@ T AreR g AF T
g1
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TMo Go Mo @ : TH AT §
& & 9 3% g 99 F FOE F A
T AT I F AW AT T qA, T
AT Y ATHF A9 § | I qg A
Qe § a8 wAfa® qrEar HX STt
Fr AT &Y T § HX 99 Fag o
qfgra & Y w9 F G § AR
57 # g N o1 7} W FEAT
R I G @ A R, qW A
oS @I F A afgady, 98 919 A6
2, Tife o= g feafa 7 Y ar
=9 q<g F7 faer & Arq 7gh 9 7L awv )

=t JS T AR AT AR,
Faq ¥ g fram s agar A i . .

Mr. Speaker: Let him speak. He is
entitled to put forward his views. He
will be replied to later on. Let us be
tolerant and hear even the most carp-
ing criticism.

it ] @ A q AWy S
ST ST AR AT I Ag & fF &
F@ar § i oo ot @y ofg® 98 €
T G F A FY T FAT § IHHAT
£ a3 Ay Ay § R sefee gewed
TAR W AEF TR TIH AL @
aifed, o= 5 ©d g "AEE, I
S A gLE

Mr. Speaker: Order, order. I think
if an hon. Member exaggerates things
and talks something which does not
carry sense to a majority of the House
or elsewhere, well, it is for him to

consider as to how far he will be ap-

preciated by this House. Let us not

be intolerant about it.

"I‘oq‘ﬂ'oﬂoﬂi:
Famar a9 &w
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7 i s Gt & e g
4 T 2, T faEr SR TR

Mr. Speaker: Order, order. I may
invite the attention of the hon. Mem-
ber to the fact that here we are con-
sidering the economic aspect of the
khadi industry. We are not concerned
with the political aspect of the thing
at all. The Bill, so far as I can see,
is not intended to give a political push
to khadi. It is conceived, as the aims
and objects of the Bill show, for the
purpose of giving some kind of relief
and employment to large masses of
people in our country. The hon. Mem-
ber may criticise it from that point of
view. He is enlitled to hold differen-
tly. But, introducing the political as-
pects is not the proper mode of having
his say. That is a different matter
altogether. He need not enter into
political wrangles. .

o Qo Ao &T : AT g T &
fFaa a1 & 99 o\ wWRT A W
g F1 gN9 F @A wET 9,
T IW gAY I 919 GTE FT &7 o R
w@ faw & 1 Afeferw g =&
IR FFFA A a1 ™
TR AT A TR F Rl A
qifafers g oy &, wH A F
FFE? AR A A HIXE F 3w
# qifafers g 78 o Tifed, S
T IR AN FAT NI
§ difefere 3 7@ e wwfed, @ &
[Fean g, =m0 & ¥ #g weniw w6) g,
9 oY &Y & Y .t o o ?

gl I QY FT A &, T8 AAH
TR A & A awr | AT
mfaF gaTe giaT At ATAR ARETEF g1
T o1, IfFT T T FE TN &
g AAF FEOF 4G I qHAT FGIH
73 oY faeger &« &1 AT § | a8 W9 §
A E | HIT T ST g HT AT Y
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[ETo wao dYo &3]
T fs wma wE e ? §
FgaTg % @ d aifafereda #3 &)
AT F W AW Y G AGA R IE
Tt felt ww & o Y F fog &R,
I T HY F gATS HG | " AT
e fr wwtay g searsrsir g ?
FUG $T | O F@T &9 FY 7 @ ay
Fow 1 fad | @ § afdfesw
TATRE | RFEA IR E
I FTAATEAT & W R AW AN A
T | F e g e Gan g e
=ifed |

WHFaRAE? AWIFAE &
gy T ST @ E | WD WX gy
T F A A fwd ma§
1Y T ) 72T g § 1 9 faw arw
T F | g HET ol I a1 @ 78 A
"o A Agl W | S ey a6l
T § 9T T9 T FT 6T A F |
TZ AT ANE A I WX H § AR ST
fifafers Aaem AT R e &1 97
& wgfama & fag Qe ARt #7 9%
frea Sy &1, S fF faer 1 F9=T
e &, et F1 7gm fFar @ 1 S
T forelt T Fime aX | ¥ w1 afgT
THd ¢ 99 & fod | Qe 9 a7
JG AT T, g AL gHA | AGY
orar | wivd g faw & fadw e

RREICE LR CE R T S R
a% ¥ o 3fa dar &Y € & A afa

fredm g, TardTwEATR | g At -

o AE g wifegd ) ag afe fA
wE? Ay Fen ¢ F 'y J wwfes
graar #1 afq 5@ 2w A &ard, ag o
s g F A @ faw w1 fadw w@
g ag AT # qfq % & ag F
o F AT § oo
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frd awam qwer faren, aomigar
fafgar e

T T FEAREA, TH G
FF T |

AT T AT W ST ATZETAH,
I @Ay |

7g Ifq @y 7 FT A ] | AT
wafad e sRw e & faw
F7 fa0m a1 § | F Fgar g 5 @wr
FTHE W WAL, AR AG @A G TE
o aTY 79 7 [ & AT AT Teqw
frar ar oY wIF e ST FT IW A
TFREY, (8% FT  HUET TF AT
AT H gIg o foar a7 ) oA @
gQ W, T w1 97w g T, faww g
T AT faamar o @9 S @ ], aw
Woaw @ d miefera age s
I &, ¥ F AW dfw, | uw
Nfaa Fgi g ! w« feafar & A
T WE.... s fafar
Fey &, & fatew sgn § 7 g
Y #7 aT ARY §, 39 7 gAR Y=
yaE, fafreas A o 92
¥ o g@FTg FF FAT TR FQ
Rt fEf e g q@ WA
¥ F 3@ a1 &, grevife A o fa=ray
FT B AT 3 T T LN § SherT w7 3
arq &Y faeet Ie, WA R faw &
TET L T &, WY g W B A
a1 73 | T4 3@ F 9P & fAd ;T
Fegfaa &1 THAFQAE ! WA
g F afvd | A AT I T AR 7
ST & W o W e 9
2, gg faer qr@ T F1F | § gAY Srdar
FTAT EAT § gAIF Ag FU gAT
R ag AN T d e S R
o we AT R sfaa R :
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woefeay  FAN  MERAaee,
qareRE M aRgEr 9 Afaa:

o fod % agt o afg g oF @
ag A9 & A & g, ¥ A /e
g i 1w g ag & R e
g fF o s g & ofed gu o
Bguiak 7 A W@
TR E A i F R § a A
fafear a< &1 | @ @ @ w1 #}F
HYT TE A

Shri M. A. Ayyangar (Tirupati):
Sir. 1 have not been able to partici-
pate 1n the discussions for a long time
now. I am extremely glad ‘hat you
have come back. and I hope I will have
greater relief so that I may speak
here after for longer times in the
House.

I have been provoked to get up
after having heard the speech of my
good old friend.........

Dr. N. B. Khare:

Shri M. A. Ayyangar:...... Dr. Khare.
We came into the Assembly in 1934
together. He was also at the outset
one of the lovers of Khadi, but since
then. I am sorry, he has somewhat
become bitter.

Thank you.

Dr. N. B. Khare: Bitterest enemy.
Mr. Speaker: Le: him proceed.

Shri M. A. Ayyangar: And there-
fore. it is that he sees much in Khadi
which is not really there—no politics.
nothing whatever. Whatever Dr.
Khare might say, it is not on account
of vpolitics or on account of any
vesha as he said that we support
Khadi, but because we sincerely and
nonestly believe that khadi and hand-
loom alone can rcvive our economy in
this country.

I myself in a humble way started a
depot for production as early as 1920.
and also a depot for the gale »f ghadi.
A number of triends who were in-
terested in the handloom industry
started this. It so hapvened in a
very short time when once we {ook to
distributing cotton in slivers—every
week there was a shandy in our
place—a number of people would come
forward to take the slivers from us
and return yarn the next week. We
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would collect this yarn and then dis-
tribu‘e it on the skandy or market day
to various weavers. They would re-
turn it in the form of cloth next week.
This practice of advancing cotton sli-
vers and yarn is going on in various
places in my part of the ccuntry even
now, though I cannot speak with au-
thority with respect to other parts of
the country. The viliagers want some
kind of secondary occupation and the
wherewithal to purchase some of those
articles for which they come to the
snandy on the market day once a
week to supplement their meagre re-
sources at home. Even today if this is
taken up on hand and followed, and
various centres started and the All-
India Spinners’ Association given en-
couragement and heip, I am sure we
will all become Iihadi-minded. We
started with the spirit of Swadeshi,
and why should we lose that soirit
today?

The plight of handloom weavers is
miserable. There are many of them.
In my district, there are 22,0600, At
the rate of five members per family,
it comes to a lakh of perscns in my
district to be maiutained and protect-
ed by handloom weaving alone. We
are denying them the comtforts of life.
So.ne of our friends here state that if
handloom is encouraged, some of the
mills may go out of production, but I
would only urge upon thosc in charge
of mills to produce for purposes of
export. Hitherto we have been ex-
porting only raw producis. After
partition, we are not able to get suffi-
cient quantity of coton which we
used to get from the Punjab. For
feeding the Ahmedabad mills. we are
importing cotton to the tune of Rs. 80
to 90 crores from Egypt and other
places. Let finer varieties of cotton
be obtained by import. Let us pro-
duce sufficient for export markets. and
let us capture the markets round
about—Burma and other places on
this side to the right, and to the left.
They do not prnduce cotton textiles.
They have to depend upon us. Even
Australia is depending to a large ex-
tent upon our t{extiles. I know
Messrs. Binny .nd Co. oproduce a
variety of cloth which is being sent to
Australia for sale. Even to England,
particular varie.ies of cloth are being
sent. Now, therefore, if it is possi-
ble to make an arrangemei:t that the
mills shall produce such varieties as
will find a market outside, and at any
rate reserve the dhoties and sqrees
for this handloom industry. then the
handloom industry will fiourish. Ac-
tually we are bproducing very fine
varieties out of handloom. There
were exhibitions organised alt over the
country, as for instance. the khadi-ex-
hibition organised under .he auspices
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[{Shri M. A. Ayyangar)

of the All India Spinners’ Association,
whenever a Congress was held or even
at other times: atter seeing the ex-
hibits every one used to wonder
whether such beautiful articles could
be produced in handloom. When we
go to other countries and see what
people wear, we find that it is all plain
thing. They are not able 1o get such
fine varieties. I along with a lady
Member of this House had been to
America recently, and when she was
passing in the streets, every one used
to catch hold of her saree and ask
‘Where did you get this saree? Is it
a single piece?” and so on. Every
one used to wonder how we are able
to produce such fine sarees, whether
18 cubitg or six yards, and used to
ask ‘Is it a single piece?’. In Arni,
the place from where I come, there are
sarees costing Rs. 150 or Rs. 200. and
30 on.  So much so, I thought that if
I had only carried about 10 to 15
sarees. I could have easily met the
passage expenses.

Dr. S. P. Mookerjee (Calcuita
South-East): Not wearing them?

Shri M. A, Ayyanger: Unfortuna-
tely. I could not wear them. There-
fore. this is an indigenous industry
which has to be encouraged. I am
told that in Assam no lady will get a
husband. unless she is able to weave.
I am sure they must have ovecome ex-
perts in that now. The largest num-
ber of handlooms is in Assam. Next
only to Assam. we have ibe largest
number of handloom weavers in
Madras.

Shri S. V. Ramaswamy (Salem):
Madras has the higest number,

Shri M. A. Ayyangar: My hon.
friend comes from Salem. and I am
glad to be corrected. Originally I
thought that Assam had the largest
number. In Salem, the whole town
depends upon this handloom industry.
It is only a meagre help that is being
given. and let us not grudge it. I
would urge upon the hon. Minister to
see to it that somehow the textile in-
dustry accepts this that so far as dho-
ties and sarees are concerned they
shall be reserved - only for handloom
and nothing else, and that they shall
not be produced in any shape or form
for purposes of use inside the coun-
try, by the mills.

Some objection has been taken to
this, on the grourd that the handloom
products will be costly whereas
cheaper varieties ought 1o be produc-
ed, which the poorer sectiovn of the
people may be able to wear. They
are making small bargains, who talk
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in that strain because the cloth whicin
is produced in the mill wears out
much easily and earlier also. than
cloth which is produced in handlouom.
which lasts longer, and which is there-
fore able to benefit the cousumer 1n
the long run. Even if one nas to pav
the same price, it is worthwhile to
pay that price in order Lo keep these
other people in ¢mployment

These are the two points which 1
wanted to urge upon all seciions £ the
House. There ought to be no politics
in this. My hon. friend unfortunate-
ly smells politics everywhere. There
are no politics in this. It is purelv
an economic issue for reviving and re-
habilitating those struggling brothers
of ours and also to put ourselves on
an economic basis. It wiill a'so en-
able us to improve the balance of pay-
ments, which, unfortunately, we are
not able to make by various other
processes.

Dr. Krishnaswami (Khancheepu-
ram): 1. like the Deputy-Speaker,
happen to come from a constituency
which has experienced greai hard-
ships, and which has been the wit-
ness of great suffering i1n the com-
munity of handloom weavers.

An Hon. Member:
wearing?

What are you

Dr. Krishnaswami: I chould like
this House to consider th’s question
from an essentially human point of
view; there are millions of our coun-
trymen who have been leading
stunted lives for the mast decsde. [s
this Bill calculated to put the nand-
loom industry on its {eei or does it
give the impression f appearing to
help the handloom weaver, without
actually helping him? 1In the areas
in which handloom weavers live, the
prosperity of the areas is boand up
with the prosperity of this section of
our society, Indeed, the woproblem
of depressed areas in our country is
the problem of handluom weavers.

I should like to ask the hen.
Minister of Commerce and Industry
as to what exactly he intends to do
for the handloom weavers. We are
told that Government intend collect-
ing about rupees five to six crores by

_levying cess duty on mill-cloth.

This amount is to be utilised for
furthering the interests of khadi and
handloom. I am sure thay ali of us
realise that there is a vital distinction
between khadi craft and handloom in-
dustry. Khadi is handspun and hand-
woven, while handloom goods are
mill-spun and band-woven. This is
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.a crucial difference which wg have to
bear in mind, and I should like to
piace before the hon. Minister of
Commerce and Industry not mereiy
‘the economic aspects of the question
of khadi. but also the difficulty of
making it a solvent indus'ry either
in the near or in the foreseeable
future. So far as the .hand‘nc._nm in-
dustry is concerned. it is possible by
regulatory devices, and bv financial
assistance, to put it on its own feet.
‘But it is impossible to resurrect
khadi. This is the conclusion not of
those who are politicallv onocsed to
khadi. but of lovers of khadi. Writ-
ing in the Harijan in 1950 only about
two years ago, in a symposium which
‘was devoted particularly to the eluci-
dation of the various facts of khadi
problem, a great critic endowed with
great analytic ability and sublety c_f
expression pointed out that khidi
could not be an economically profit-
able. proposition, that even if it were
encouraged by the State witn liberal
grants, it could not survive in this
harsh world of change and varying
tastes. The writer of that article was
no less an individual than tke hon.
Dr. Kailas Nath Katiu. now Home
Minister of the Union Government
who made the additional wpuint dis-
concerting to lovers of khadi. that it
would continue tn be a sweated indus-
try. If in spite of such unimpeach-
able testimony my hon. friends are
anxious to remain unconvinced. they
are welcome to live in a world where
reason does not penetrate aad blind
faith guides and sustains.

But mv objection is that this indus-
try should not be subsidised out of
public funds, because obviouslv when
once vou subsidise it out of publie
funds. we would like tn know whether
in the near or in the foreseeable
future. there would be a return to
society. The problem of handloom
weavers is different, because apart
from there being a large number of
these unfortunate men concentrated
wn many regions. there is also a dis-
tinct probability of this industry sur-
viving and contributing its quota to
national income - and Dprosperity.
What does this Bili seek to achieve? We
would have a pittance of about Rs.
six crores or thereabouts realised
from the cess. for the purpose of as-
sisting both the handloom and the
khadi industry. We have. I believe.
about+ three million handlooms in our
country. Three million handlooms
sustain about eighteen millions of the
vpopulation  in our countrv. And if
we apportion the amount on a per
ctap‘ta basis we would be in a position
to give only about Rs.20 a year or there-
abouts to each handloom. The price
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disparity between handioom and mill
products is much greater ard much
larger than many of my friends are
inclined to imagine; and Rs. 20 a year
would be totally grossly inadequate
for narrowing the price dispersion
between handloom and mill preducts.

Moreover, it ought to be clear to the
Government that if the handloom in-
dustry is to be helped in any appre-
ciable degree facilities shculd be pro-
vided in the shape of abundant.cheap
and subsidised yarn, and in shape of
new marketing methods. Carn it be
reasQnably imagined that this pit-
tance which is to be devoted for the
purpose of benefiting the handloom
and khadi industry, will in any
degree, appreciably affect the for-
tunes of that industry? I have grave
doubts on this matter. But let me
proceed with an analysis of the long
run problems that face the handlocm
industry, because I yet nave hopes -
that the Government will even at
this late hour devote their a‘tention
afresh to the solution of the difficul-
ties that beset this neglected indus-
try.

The problems that face the hand-
loom industry are twofold in charac-
ter. There is the long run vroblem of
yarn shortage; the weaver is nnt em-
ployed for more than ten davs in
the month as he cannot obtain enough
yarn for a month; there is also the
problem of organisation of the hand-
loom industry. The handloom indus-
try is today a disorganised industry.
and during the past few years it has
become more and more disorganised.
As long ago as 1924 or thereabouts,
the ‘ﬁrst Taxation Inquiry Committee
in its report indicated that the com-
posite _mills—the spinning and weav-
ing mills—had increased relatively to
the spinning mills. What was the
significance of this trend? ‘‘he com-
posite mills found it cheaper to utilise
the yarn, and the handloom weaver
was faced with a diminution in supply
of raw material. This conclusion re-
ceives further corroboration from the
Fact-Finding Commission on the
handloom industry which in its report
presents illuminating figures of yarn
supplied to weavers. I would. there-
fore, ask the hon. Minister to consi-
der the advisability of setting up spin-
ning mills in those centres where
handloom weavers are concentrated
for the purpose of giving them yarn
at fairly subsidised rates. Certainly
this Bill does not make any provision
for giving yarn to handloom weavers
at subsidised rates and even if it be
held that this is the intention of Gov-
ernment the amount that is available
is hardly sufficient for this purpose.
But what is the problem of organisa-
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Jon of weavers which is hinted atand
which ought to he taken note of
seriously by the Governmeni? I ven-
ture to suggest that unless we attend
to this problem all schemes of protec-
tion, all schemes of internal regula-
tion will be of little or no avail.

I do think that a fresh approach
should be made. In the United
Kingdom, round about the 18th and
17th Centuries there was what was
known as the system of ‘clothiers’
who undertook the responsibility of
buying yarn and of selling the [inish-
ed articles in the market, thus mini-
mising the riks of merchandising and
sale. Is it not possible in our country
to insist that all or selected mills
should devote a certain proporiion of
their spinning capacity for furnishing
yarn to the handloom weavers, anua
should advance them credit and
other facilities, and take uvpon them-
selves the responsibility of selling
handloom goods. We must compel
them by law to perform these duties
which apart from being socially bene-
ficial would also be orofitable. One
of the difficulties of the handloom
weaver not to be minimised is that
of selling his goods at profitable
prices. The handloom weaver lives
from hand to mouth and he does not
have the reserves to wait, and sell
when prices are high. Therefore,
what happens, what occurs in wmost
centres, is distress selling. Conti-
nuous distress selling partly explains
the reason for many of the areas
which once hummed with activity
being today centres of depression and
social misery.

Certain important changes have
occurred in the constitution of the
handloom industry, changes which are
obvious but which we have chosen
conveniently all of us, Government
and legislators to slur over. Fiftecn
years, the handloom industry wags 1e-
latively speaking in a state of bettler
vrganisation; it was in some respects
a normal industry. We had a larger
proportion of ‘master weavers’ to
handloom weavers and this class of
skilled craftsmen gave an impetus to
standardisation and ‘durable preduc-
tion of handloom goods like sarees
and dhoties Today we are witnes-
sing an influx of new entrants inte
thig industry, new entrants who have
been displaced from agriculture and
who with little capital and skill are
creating a new social problem. We
are witnessing even as in the case
of land a pressure of population on
the handloom industry.” Now this
development  only emphasises the

need for the state actively promoting
radical measures to achieve the or-
ganisation of this industry. I the
Government could by law insist on
the mills, playing a role similar to
that of the clothiers in the United
Kingdom, the impetus to re-organisa-
tion of this industry would be given.
An organised handloom industry
would, no doubt, lead to fewer new
entrants entering into the industry
and at the same t.me have the beneuw-
cial effect of standardising products anc
creating a new markets. It would be
in the interest of the new clothiers to
see to it that products are improved
and to see also that the yarn is sup-
plied to weavers at subsidised rates.
1 do not suggest that it should he the
responsibility only of the mills. By
all means. let us have co-operative
mills started in different centres.
rertainly in those centres where
there are numerous handloom weavers
so that they might be given an cp-
portunity of not only obtaining yarn
at cheap and subsidised prices but
also of selling these commodities at
very cheap rates.

A reference was made to the ques-
tion of protection. Now. on rrotec-
tion it is possible to have diverse
views. The Planning Commission
which went into this subject did not
examine this question at length since
it feels that it is better to await the
Textile Expert Committee’s findings
on the cotton industry. Internal pro-
tection is a more serivus and delicate
matter than protection against im-
vorts. But I do feel that there is
much to be said in favour of interna!
protection. The Madras Legislative
Assembly, a composite Assembly, un-
animously passed a resolution demand-
g internal protection for handloom
goods. I suggest that once we or-
ganise the handloom industry through
indigenous ‘clothiers’ It would be
possible to view internal protection
m a favourable light. The main ar-
gument against granting of iaternal
orotection is that there would be
room for evasion, particularly in the
case of taxtiles. Your Tariff Board
cannot decree that sarees should not
be produced. What is a saree? You
can only lay down that cloths of cer-
tain width should be banned—-that
certain widths should not be produced
ov the mills. But there are ways of
circumventing  this order, and the
handloom industry would not obtain
anv  benefit. There is alsp a social
problem which has to be taken into
account, What is the price that youu
can afford to pay for unemployment
mn the urban region? How far can
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we afford to encourage low productivi-
ty, and greater employment in the
rural sector? A third and more vital
factor which has to be taxeninto ac-
count 1s the taste of the consumer.
The tastes of the consumer are eccen-
tric and he may not choose to buy
tnese very goods designed to be pro-
tected. These are formidable argu-
ments against the granting of internal
protection. But if you once create a
‘clothier’ interest in the production of
these handloom goods, then it might
pe possible to have a dose of internal
orotection because the mills—the co-
operative mills and the other mills—
would have a vested interest cr a
stake in seeing to it that the handloom
goods are improved. and internal pro-
tection is not evaded. It is probable
that once we have an organised hand-
loom industry, new markets would be
created. All testes are not natural.
Some tastes are created and more tastes
are created by advertisement than
are realised by administrators who
talk flippantly and think little on this
questjon. Therefore, I suggest that
by this sort of organisation it wouid
be quite possible and natural for us
to create new markets and to give a
real sense of assurance and stability
to the handloom weaver. We need
not necessarily sacrifice the textile in-
dustrial capacity of our country. We
would at the same have given an
impetus to the organisation what I
would call a very large region of cur
countryside and making the handloom
weavers prosperous; the depressed
areas would cease to be depressed.
There has been too little attention
paid to the question of increasing the
income of depressed areas of many
parts of our country. But it js quite
probable that if we devote our imme-
diate attention towards organisation
of the handloom industry on these
lines, not only would we increase the
incomes vf weavers; we would also
have an opportunity of improving the
handloom industry and thus witnes-
sing a flow of variegated products
over which Mr. Deputy-Speaker right-
ly waxed eloquent, only a few minutes
ago. The consumers’ tastes would he
interfered with to a minimum extent
and the producers of mill goods would
not regret assistance being given to the
weaver. The handloom weavers, the
millions who depend on the handloom
for their sustenance. would have an
assured existence.

Of course, the re-organisation of
this industry would lead in the future
tn more rigid standards being laid
down for entrv into the handlocom
vocation. Those standards would be
laid down not by officials or co-opera-
tives: they would come into being as
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a result of the exercise of the clothiers”
function and the tastes of the con--
sumers—many of which would be
created. The right of entry into tae
new handloom industry would be
much stricter but that I need not.
consider to be a disadvantage because,
after all, unrestricted entry in the
case of many occupations spells dis-
aster. I would, therefore earnestly
appeal tn the hon. Minister of Com-
merce and Industry to apply his mind
afresh to this question and consider
the problems from a more serious-
and far-reaching angle, Today, how-
ever, what we are doing in this Bill—to -
put it in very bald language—is to
levy a tax on technical improvement
for tinkering with this  problem.
Without attending to the major prob- -
lems facing this industry, without
changing our angle of vision on the
role which the handloom industry is
expected to play in the Welfare State
of the future, how is it possible for-
us to believe that you are sincere and
that this Bill is not an eye wash, a
poor thing of little or no value to so--
ciety?

Prof. S. N. Mishra (Darbhanga.
North): Coming as I do from an area
which is famous all over India for-
khadi production, I think, I can claim
to have a vital interest in the matier.
Sir, you, as a very staunch believer
in khadi, and, probably, as one who
has been wearing khadi for more
years than many of us here, must be
knowing about the famous centre to-
which I want to refer, the Madhubani-
Khadi centre, which is well known as
a great institution of khadi in the-
whole of India. In my part of the
country, khadi means not only cloth
but also bread, education to children
and medical facilities to thousands-
of workers who are employed in the
production of khadi. Many of the
workers have almost dedicated their -
lives to the cause of khadi. I have-
had the privilege to work with them
and I can say that no country in the
world can boast of a band of workers
with such a fine calibre, integrity
and a spirit of dedication to the cause
as these men. But, what is happen-
ing to them, at the presen+ moment? "
Onlv a few months back. I had an
vpportunity to go and meet them and
T found that many of these workers
were being retrenched. Most of their
stocks were lying unsold beccause of
lack of consumption or ‘indifference
on the rart of Government. So. when
this Bill comes before the House, it is
with a sense of peculiar satisfaction
and a certain amount of pleasure that
I welcome it. But, I must at the
same time. say that this Bill is only -
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a half-hearted measure and the
‘amount of help that js being sought
‘to be given through this Bill would
.not be going a long way in helping
this kind of cottage industry cr, for
that matter, the khadi production in
the country.

[MR. DEPUTY-SPEAKER in the Chair]

For some time I have been wonder-
jng what has happened to us and
particularly to those of us in the Gov-
ernment. that khadi has not been re-
ceiving its due at the hands of our
Government; why has khadi been
given a raw deal, if I may call it a
“Geal at all? In my opinion, after the
attainment of independence. the high-
.est national priority should have been
given to the production of khadi or
to the cottage industry. Look at new
.China. When I consider the condi-
tions of new China. I am a little sur-
prised about the attitude taken Dby
some of my hon. friends on the op-
posite side. In the new China—most
of the experts and economists who
had been there say that—cuttags and
small scale industries have a more
prominent part to play in the econo-
my than large scale ones. You know
-that during the days of political
struggle or during economic turmoils,
cottage industry and handicrafts 1n
.that country, had to play a very
large part. So, when the new regime
came into power, they took care to
.see that cottage industries were pro-
perly protected and encouraged.
-Therefore, we find, at the vpresent
moment, a great result achieved in
the sphere of cottage industry. . The
Nanking Brocade, which is very
famous in China and which was al-
most at the point of extinction. now,
due to the encouragement given by
the Government, is being exported to
Sinkiang and to other countries. This
is how cottage industries are being
encouraged in the Communist regime.
So. 1 was wondering a little why
after the attainment of independence,
khadi did not have its rightful place
in the economic configuration of the
country, why Government was not
giving it the deal which should have
been given. For most of UuS, khadi is
the mother of independence. But, I
would not.o for a_moment, like to
countenance the idea that the Gov-
ernment should look upon encourage-
_ment to khadi as a sort of widow’s
maintenance after the death of the
Father of the Nation. I would not
also like that Government should an-
proach khadi or cottage industry in
a spirit of condescension. In a spirit
.of patronisation. It is a hard econo-
win realitv that should impel the
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Government to come forward and
help the cottage industry. There is
now a clear auestion posed before the
country and that question is now as-
suming a very menacing proportion to
which probably most of the speeches
during the budget discussion were
directed. I refer to the problem of
unemployment in the country and the
menacing proportions it is assuming.
What has the Government to offer by
way of remedying this situation? Ac-
cording to the experts, we have an
account of how many wurkers would
pe added to the total working popu-
lation during the next five years. Ac-
cording to the estimate, there would
be about 70 lakhg of wourkers added
to vur total working force. Accord-
ing to their estimate, again for one
person to be employed in a sort of
non-farm occupation, it would cost
2500 dollars. So far the employment
of 70 lakhs workers the required in-
vestment would come up to Rs. 8.750
crores. Over and above this, for ag-
ricultural development, four per cent.
of the national income wwuuld have to
be invested in the sphere of agricul-
ture. That will come up to Rs. i.800
crores. So, the total amount required
would be about Rs. 10,550 crores—in-
deed, a huge amount for getting these
70 lakhs of workers who would be
added to our total working people
employed in some non-farm occupa-
tions. That means that about .3 per
cent. of our national income wuuld
have to be invested for getting these
persons employed. Now. it is clear
that in this way a very huge amount
of resources would be reauired to
give emploment to these people.

1 ask a clear question, in the back-
ground of all this. Would the Gov-
ernment be able to provide so much
of resources for investment for giving
employment to these people? If the
Government cannot do that. the only
alternative is that they have to take
recourse to cottage industry. They
have to encourage khadi. Khadi is
the central star in the constellation
of the cottage industry to which our
Government will be well advised to
hitch its wagon to Eive employment
t~ the people. Otherwise, there 15 no
remedy. It is no use the hon. Minis-
ter coming forward and saying that
it is atavism to think that khadi or
cottage industry will solve the prob-
lem. I think that most of those per-
sons who think on that line require
a seminar for understanding the real
oroblems that unfortunate millions in
the remote of countryside have to
suffer. The Government spokesman
says that it is an attends of ataviam.
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No. it is an attitude to real economic
thinking that impels us to say that it is
only by encouragement of khadi, by
encouragement of cottage industry
that the worsening unemployment
situation can be solved., It is in that
perspective that I would like the
whole question to be cansidered. Sc
far as our present pattern of taxation
is concerned. so far as our refusal to
adhere to an austerity programme is
concerned, so far as our refusal alse
to curtail our consumption is concern-
ed, it does not seem to be possible, at
any rate, that we are going to have
that much of finance. But, when I
think of that I feel that if during the
war years—I mean the last war—the
British  Government could collect
about 5,000 crores of rupees for the
prosecution of war, why should our
Government in this battle against
poverty be pusillanimous and lose
heart that they cannot collect at least
the requisite amount for solving the
unemployment problem in the coun-
try. I am definitely of opinion that
only at a war level can the problems
of unemployment and poverty be
tackled. On ngo other level can any
Government solve this problem of
unemployment in the proportion in
which it exists in India. In my States,
recently there were 1300 vacancies in
the Transport Department and searly
64,000 applications were receivea,
and even graduates and M.As. Lad
applied for the posts of chauffeurs.
From this you can understand how
this problem is becoming graver day
by day and how the educated unem-
ployed constitute a grave danger to
our future. .

4 p.M.

It seems the Government have be-
come the casualty of some sort of
economic sophistication, which 1 am
unable to understand. They olways
talk of striking a balance between
large scale and cottage industries.
We also stand for that. There must
be a balance. That is the attitude of
the Planning Commission also. But
there cannot be any conflict between
large scale and cottage industries so
long as there is a great demend for
consumer goods. The conflict can only
arise when the total production
exceeds the total demand. That stage
has not been reached. So. while the
conﬂjct may be inherent and mav be
precipitated at a later stage, there is
no question of its arising at the pre-
sent moment. All of us are pledged
to a sort of econvmic life which would
not be based on exploitation - or ac-
quisitive instinct. We value the
charkha more than anything else, for
we believe in a society of producers
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and not of exploiters. So a different.
approach to the whole problem has to-
be adopted.

Think of the huge wastage of man--
power resources at the present m--
ment. According to Dr. B. P. Adar--
kar, nearly Rs. 1,000 crores worth of:
wealth is annually being wasted even-:
at the present level of efficiency and:
productivity. If the level of efficiency
can be pitched up, a lot of such was-
tage can be saved. In view of ail
this, I think that more encourage-
ment should have been given to khadi
and cottage industries. Look at the
tragedy of the whole thing. About
Rs. three crores and 30 lakhs were
deposited with the Industrial Finance
Corporation by the Gandhi Smarak
Nidhi and all that money, I am told.
has been invested in big industries
and not for helping khadi or cottage
industries.

Shri Sarangadhar Das (Dhenkanal—
West Cuttack): What has Govern-
ment to do with the Gandhi Smarak
Nidhi?

Shri Gidwani (Thana): Yes. what
has Government got to do with it?

Prof, S. N. Mishra: Do you think
that the Government cannot give ad-
vice to the Industrial Finance Corpo--
ration in regard to the general indus-
trial pattern?

Shri Gidwani: But how does the-
Nidhi come in there?

Prof. S. N. Mishza: Ultimately, the
whole responsibility for the industrial
advancement of the country rests
with the Goyernment and it can make
its suggestions if it is sv minded.

I want to have clear answers to-
some other urgent and important
questions on which Khadi and cottage
industries have a bearing. For ins-
tance, what would you do tu increase
the purchasing power of the culti-
vators if you are not going to give
them supplementary occupations like
cottage industries? At present, the
level of their purchasing power is so
very low that it is causing grave an-
xiety. Government should dv some-
thing more expeditiously to increase-
it. Another point is the pressure on
land. Unless this pressure is relieved,
there can be no question of making
agriculture an economic propvsition in
India. Here also, it can be done onlv
by encouraging cottage industries and
providing the cultivators with supole-
mentary occupations, According to
certain estimates, the number of men
engaged in cottage industries are five-
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times more than those who are en-
gaged in factories and organised in-
dustries. These people are gradualiy
fading out and are on the point of
-extinction due to lack of proper sup-
port. In view of this, Khadi and other
-cottage industries should have been
.given a higher importance and vriori-
ty than has been givein 1o them at
present.

. One question has been raised, which
.is purely academic br theoretical,
namely, that Khadi and cottage indus-
‘tries lack inner or inherent strength.
I do not see how it lies in the mouth
of big industries to say so. Actually,
jute, coal. textiles, sugar, steel and
several other industries have depend-
ed upon a very sympathetic attitude
-of the Government and have prospered
-at a great sacrifice of the community
in regard to raw materials, indus-
trial relations, price fixation etc. In
fact, the very breath of their exist-
ence is dependent upon the mercy of
the Government in every one of the
many respects I have referred to. If
Khadi or cottage industries did not
possess inherent strength, Low could
they have survived all the ordeals,
stresses and even governmental indif-
ference for so'long? So, there can be
no question of thier lacking in in-
‘herent strength,

I would like to make a few sug-
:gestions. One is that in regard to
Khadi, Government should evolve a
national target for the remaining
three years of the Five Year Plan,
.and I suggest that the most modest
target would be 15 crore sq. yards.
At the present moment, Khdli pro-
-duction has progressively deteriorated
-due to Governmental indifference.
In 1941-42 when production was at its
peak, some 3:2 crore sq. yards were
produced, but today the production
-stands at onlv two crore sa. yards.
If we want to leaven up production.
it can be done only by fixing a tar-
get and assiduously adhering to it.

Many other suggestions have been
made by other hon. Members and I
would not like to repeat them. 1
-would only say that for encouraging
‘Khadi or cottage industries on a
large scale. you should effect far-
reaching changes in the educational,
dndustrial. fiscal, export-import and
-transport policies. When I refer to
«educational change. I mean the basic
«education. Without the spread of
‘basic education, there can be ng pro-
per encouragement to khadi. In my
State the spread wof basic education
has clearly demonstrated that there
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is a substantial change in the psycho-
logy of the people and cpnsequently
an encouragement to cultivation and
spinning in the area. Therefore, the
spread of basic education should be
associated with the solutivn of this
problem, Than I come to the trans-
port policy. By transport policy I
mean that in the matter of freight
there should be concessions granted
to the cottage industries and unless
that concession is granted, it would
be very difficult for the cottage in-
dustries to compete with mill-made
products. So far as outlet of in-
creased production or marketing is
concerned, there are two or three
avenues, One avenue has been very
properly emphasised by wother spea-
kers: that Government should take
to purchase of khadi and handloom
products where suitable for its en-
tire textile needs. 1 also join those
hon. Members in making this demand.
but if there is found tu be any diffi-
culty in doing that—there may be
certain difficulties., I can appreciate--
it should be discussed threadbare in
all its aspects and a reasonable
conclusion arrived at. There are two
other avenues which should be ex-
plored. One is giving Khadi a pres-
tige value in the community, and
unless we give it a prestige vaiue in
the community khadj does not stand
much chance. How can we do that?
Government can ask its officers to
take to khadi. No officer in the Gov-
ernment of India or ‘n the States
should wear anything except khadi
or handloom products. That would
gi khadi an economic assistance;
that would give it a prestige value.
If the Government takes to it seri-
ously, I think there would be a
change in the psychology of the Gov-
ernment officers and they would
voluntarily take to it. After all we
did not force anybody to wear khadi
some time back; but there was a
change in the atmosphere and it had
an effect on the minds of the pecple.

Another means is to create a mar-
ket for it on the self-sufficiency basis.
For that Government will have to
give encouragement to the people in
the countryside by the provision of
training facilities, supply of raw
materials, supply of improved seeds
and technical assistance. In this
connection I would like to remind
you that when Mahatmaji was alive
he had experimented with a scheme
of varn-exchange at Wardha. It has
been working in Ambala i the Pun-
jab. That is a very good experi-
ment to which our attention should
be directed.
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Since I have not much time I would
end by saying that Government in
pursuance of the spirit of this Bill
should also take further steps to
encourage vther cottage industries.
Take for instance the oil industry.
There should be a cess on the oil
miils, For that purpose probably a
recommendation has been made by
the Planning Commission also., If
there is a cess of abou: three bpies
per pound on the oil seeds crushed
in the mills, it would give us about
Rs. four crores. In the same way for
the protection of the ghee industry..

Mr. Deputy-Speaker: Are all these
relevant? This Bill relates only to
khadi and other handloom industries.
TIs ghee a handloom industry?

Prof. S. N. Mishra: Obviously it
is not.

Mr: Deputy-Speaker: It is no ‘good
straying away from the point.

. Prof. S, N. Mishra: What I mean
is that in pursuance of the spirit of
‘this Bill of Government giving en-
couragement to khadi and handloom
industry, further steps should be
‘taken to protect and encourage other
«cottage industries, For that my sug-
gestion is that there should be a cess
on the vil seeds crushed in the mills
and if we levy a cess of three pies
‘per pound we will get Rs. four crores

Mr. Deputy-Speaker: All that is
irrelevant. There are a number of
other cottage industries with respect
to each one of which we can go into
a discussion.

Prof. S, N. Mishra: In conclusion
I shall only submit that there cannot
‘be vigorous economic growth in the
country unless something is done by
‘the Goyernment to bring about the
«economic regeneration of the villages
and that can only be done by giving
‘more encouragement to cottage indus-
tries, particularly khadi and hand-
“loom industry. So this is a very
welcome measure. It is a step in
‘the right direction. But this step is
not enough and more steps should
be taken by the Government., With
these words I welcorge _this. measure
not for its adequacy, but for its being
.a step in the right direction.

Mr. Deputy-Speaker: Shri Guru-
padaswamy Hon. Members will
‘have ten minutes each.

Shri M. S. Gurupadaswamy (My-
:sore): This Bill has produced mixed
feelings in mv mind. because when I
look at the pulicy of Government and
the attitude of the Commerce and
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Industry Ministry with regard to the
handloom and cottage industries, I
rather doubt whether they are seri-
ous at all to develop these industries.
As a result of long and continued
agitation both by the public as well
as in the Press. the hon. Commerce
and ‘Industry Minister thas brought
forward this Bill. If the Bill is
meant as a machiavellian device to
white wash, or hoodwink the public,
then it is not necessary for us ty be
called to support this Bill at all. On
the other hand, if the Bill is meant
genuinely to protect and develop
this industry and if it is also meant
as one of the firsy steps to rehabili-
tate this industry, then all sertions
of the House should unreservedly
support this Bill So, before we sup-
port or oppose this Bill we want to
have a clear enunciation of the poli-
cy of the Government.

As 1 said there is a sort of luke-
warm attitude pursued by the Gov-
ernment—that the handloom and cot-
tage industrfes are not indispensable
to the economy of the country. It is
a dangerous attitude. It will pro-
duce devastating effects on the en-
tire economy of the counfry. “Some
hon. Members opposed the Bill on
the ground that khadi or handloom
production will not be an economic
proposition. That is not the way of
looking at these industries: that ap-
proach is not correct. The way we
should look at these industries is
that whether they provide employ-
ment to millions of people whuse
plight is progressively deteriorating.
Today. as you know, all the advanced
and progressive economists have
agreed that the problem of unemploy-
ment is the leading economic ques-
tion of the age and particularly in
India this matter has become compli-
cated due to the seasonal nature of
employment in agriculture, So, if
the Government wants to follow a
“full policy of full employment”, as
has been envisaged by Sir William
Beveridge, ~which can be adopted
here also, then we must support all
measures of Government which tend
to increase avenues of employment
to millions vf people. From other
angles also I support a measure of
this kind. 'We cannot solve the
economic problem of the country by
centralising the industries jm’ a few
areas. If we want regiohal distri-
bution of industries and, further, if
we want equitable distribution of
the proceeds of the industries, then
we must support the development of
handloom and khadi industries, and
any other cottage industries for that
matter. So from these angles alone
we must look at this Bill. And 1
want every hon. Member of this



3997 Khadi and othe:

{Shri M. S. Gurupadaswamy]

House to make up his mind not to
consider this Bill from a mere ah-
stract economic standpoint. That is
dangerous, There is something more
important involved, namely the hu-
man consideration which should have
precedence over economic onsi-
deration, That aspect, as I told you.
is to pruvide employment to millions
of people..

After saying this I want to come
to the problems facing this industry.
Many hon. Members have already
spoken about the various difficulties.
From my point of view, the main
difficulties can be categorised into
three gruups. Firstly, this indusiry
is suffering from lack of finance.
Secondly, it is suffering from lack of
technical assistance. Thirdly, it is
suffering from lack of marketing or-
ganisation. The problem of finance
is a difficult one. Many of our work-
men who are engaged in this indus-
try cannot raise a loan or get any
financial” help from either banks or
co-operative societies or from the
Government. So they are not able
to purchase the raw materials, stock
them, and hold on to the finished pro-
ducts till they get better prices. It
1s very necessary therefore that cre-
dit facilities should be made avail-
able to the artisans. Unless the
artisans are helped in this way the
middlemen will exploit the situation
and they will profit by the labours
of the artisans. That shouyld not be
allowed.

The second problem, as I said. is
the problem of technical assistance.
This is a vital problem. If you want
to develop the industry on modern
and economic lines you must render
technical help to the artisans. Im-
plements of the hoary past are still
continued to be used for the produc-
tion of these goods. If that sort of
thing is continued for long the in-
dustry may collapse economically,
and however much we trv to provide
artificial respiration to this industry
it may die. So I want ga very
thorough inquiry into this problem
of technical assistance. This orob-
lem cannot be solved by the artisans
themselves because, as I said, the
resources at the dispusal of the arti-
sans are very limited. Only the
State can solve this problem. I want
the Government to come forward
with a scheme to help this industry
with technical advice.

The third problem, as I pointed out,
is marketing. That is also a very
vital question. It is very easy to pro-
duce goods, but it is very difficult to
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find markets for them. Uniess the
markets are expanded and unless we:
create a condition that the goods pro-
duced by this industry are marketed
and sold ‘quickly, we cannot think of
developing this industry and this in--
dustry will have no future. So. one-
of the essential conditions for the
development of this industry is to-
provide adequate market for its goods.
And with a view to expand the market.
I make one or two suggestions.

The first 1s we are having a number
of shandies, village fairs, spread out.
all over India. They are unfortunate-
ly disappearing today due to lack.
of encouragement. Villagers, instead
of going to the shandies or fairs, are-
going to the cities and towns for pur-
chasing their requirements. This ten-
dency should be counteracted and en--
couragement should be given by all
means to spread the organisation of
fairs in villages. If we encourage
the holding of fairs and shandies in:
the rural parts we will be automati-
cally creating markets for the goods-
that are produced in those areas. This
problem has not received the atten-
tion of either the Central Government
or the Provincial Governments, so-
far. They have completely neglected
this aspect. Unless we develop the-
rural markets it will not be possible
to sell the goods produced in the
rural areas. If we expact that ail
the goods produced in the villages-
should be marketed only in the urban
areas it will become very erostly due
to transport difficulties. and the:
prices of the goods will rise enormous-
lv high There is also a temptation
for villagers to purchase superior-
mil] goods in_cities or towns when-
ever thev “visit. That temptation
should be put an end to.

[SHrRIMATI RENU CHAKARAVARTTY in the:
Chair]

The expansion of markets is.an es--
sential condition for the progress
of industrialisation in our country.
It cannot be brought about without
an expansion of the purchasing pcwer:
of the village pooulation. And ‘the
only way of increasing the purchas--
ing power of the village vopulation..
is to encourage handicraft incustry.
So. I submit with all seriousness that.
Government should become a little
bit more serious regarding this matter-
and thev should not lightly tinker-
with this problem.

I am reminded in this connection:
of a Chinese story of Adam and Eve-
Adam once complained that he could not:
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live with Eve. So he went to God and
told him ‘take back your Eve, I do
not want her.” Then God took her
back and Adam came away. But he
could not live without Eve. £o he
again went to God and complained
I want Eve back, I cannot live with-
out Eve”. And God gave Eve back
to him. Then Adam again became
disgusted, went to God and complained
in the same way and asked him to
take her away. God did so. Then for
the fourth time he again went to God
and asked him to give her back.
God asked him, “you must make
up of your mind to live with
Eve. you must also give an assurance
to me that vou wiil protect her and
also nurse her and love her, and only
on that condition I wili give Eve
back to you”. In the same way, I
want the hon. Shri T. T. Krishnama-
chari to assure us and tell us whether
he would love this industry at all.
(Shri Algu Rai Shastri: He loves it
and would he protect this industry
as we would like him to do?)

If he is not serious then there is no
use in passing this Bill. So, I appeal
10 him to give us a clear idea, a clear
picture of the policy that he will pur-
sue hereafter with regard to this in-
dustry. If this industry collapses, the
svhole rural economy will collapse and
so. from that point of view, I am ap-
pealing to him that he should make up
his mind and should. as far as pos-
sible. give up that lukewarm attitude
he has assumed till mow and take
all measures reauired to develop this
industry. 1 support this measure
thinking that the Ministry will come
forward with a bolder policy of aid-
ing this industry.

sto gyars (F97) :qF @ E 5
2q fawar ax agy ¥ S Ao Ty
1 qF @ R T I rergwar W
& O 3fFw wF w9y T@ET gE @
fFadr FaR & ago ¥ adl & 0.
F gFE AR It §

THRT @Y A W FT T IEHT A
TG FIA BT A T&T TG G ;-
fr 37 At g e & arfefes fogerd
T d 1 e AR I8 I F g
wead go 5 o o e, S
ZEA A §, AW @it F IRA A
s Yadadid ) 4 W fad

46 PSD
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“To a Government as enlightened
as British India, it cannot be a trifle
consideration to provide employment
for the poorest classes. No Public
provision now exists in these provinces

(3% =mg ag as F1 9% 7 7@ 9)
to relieve the wants of the poor and
helpless. The only employment in
which widows and female orphans,
incapacitated for field-labour by sick-
ness or by their rank, can earn a
subsistence is by Spinning, and it is
the only employment te which the
females of a family can apply them-
selves to maintain the men, if these
be disqualified for labour by infirm-
ity or by other cause. To all it is
a resource which, even though it may
not be absolutely necessary for their
subsistence. contributes. at least, to
relieve the distresses of the poor.

In this view, it appears essential to
encourage an occupation <which is the
sule resource of.the helpless poor.”

@ AT ag I T I8 59 I

&l FoT MWifs a7 Tfafesy a1

FHTAT A7 SR 99 g9 & 47 | feqfmr

FAXA IS W FE Aw T AT

aifed 5 dsow ¥ o fafwr &

T ddt S W WA & W

TAAEEHE § SIRT ¥ SATT o A%

T g AR W fF 5@ T A FAOH

S FY N R A

I foreex T 7 w1 6 IR
i F AR F A QAT v G g
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FIR DI W AT AT A
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g1 fog g Y aog & 4 AR
feafam axars g e 73 g AT
S IN D TS ITF TT LI THA |
AT g8 AT T T T ST
IR § | A TIHAC TF AT FY AT
FRIAM A7 R g I ¥ 77 AR
PR R AT Smddr qrfs S FeT
T B HIAST TET qF | AT
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Shri Heda (Nizamabad): As I said
the other day, the main problem that
Faces our country today is employ-
ment or unemployment. India lives
in the villages and therefore this pro-
blem has also to be tackled in the
villages., It has been agreed that
only hand-spinning—I stress the word
hand-spinning—and no other occupa-
tion could give employment to every
village, in every hut. This hand-spin-
ning can give employment even to
some sickly or disabled persons. There-
fore. khadi. because of the hand-spin-
ning element in it, should be consi-
dered on a separate and independent
level. When I saw in this Bill that
Khadi is bracketed with handloom,
with all the sympathy that I have
got for handloom. and with all the
work that I had been doing and will
be doing for handloom weavers in my
constituency, I should say, I felt it was
not good. Handloom is one of our
cottage industries. a very big industry
and therefore a very importani one.
But. that and many other cottage in-
dustries. in spite of their importance,
cannot be a sort of insurance against
unemployment. It is only hand-spin-
ning that can play the role of insu-
rance against unemployment in the
country. Therefore, khadi has ot be
considered in a separate setting.

Again, I wag pained to see that only
one crore of rupees, probably out of
six orseven crores are going to be
goent, over the encouragement of
khadi. The remaining six or seven
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crores will be spent on the handloom
industry. Though in the beginning,
I think, it will be quite cufficient, be-
cause in the last few years. I mean
four or five years, we were nct able
to produce much khad: because we
were not able to sell it. if we give a
guarantee that every yard of yarn
spun or cloth made out of it, that is.
every piece of khadi will be sold and
that it will be the bounden duty of
the Government to see that it is
sold or purchased by them, 1 think
much more khadi will be produced
and thig one crore will not he suffi-
cient. It is just possible that we may
require three or four :rores.

Here, I may refer to an appre-
hension that was expressed by my
revered friend Mr. Kalappan. He
said that if we produce khadi in this
way, a day will come when we will
not be able to dispose of it. He
blamed the Government that they
have not made a provision in this be-
half. I would humbly suggest {hat
the Government have to run the
administration and they have to be
more practical. Therefore, they can-
not envisage every sort of Aevelop-
ment that would arise in the future
and think of the remedy here and
now. Let that situation develop. Cer-
tainly. T think the Government will
consider that development then as
they did think about the handloom
weaver, and then will do something
about disposing of khadi stocks. if
there are large khadi stocks that are
not disposed of. In the last few
months when the Government gave us
a rebate of three annas in the rupee.
we found a welcome development.
Practically all the excess stocks of
khadi were sold. I say, let
there be khadi produced so much, to
the tune of 20 or 25 crores of
rupees. Government will come for-
ward to purchase their own require-
ments and see that it is sold. I do
not think that our country will oro-
duce such a large quantity of khadi
because, as it is very clear for khadi
hand-spinning is the main element.
and the wageg that we give for hand-
spinning are not much. A spinner
gets about eight annas on an average.
This means that only such men or
women will take to it who have got no
other employment not only for that
day, but rather for few days. Then
only he or she will come forward to
spin. I do not think there will be
huge <tocks of khadi.

Having said that., I will come to
another problem. There are cetain
firiends ‘here, paticularly from the
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Opposition, who are’ pained to see
that we have levied a cess of three
pies over the textile mills. They want
that the textile mills should not be
touched at all. They have got all the
sympathy for the handloom weaver.
Really, I was very much amused to
see a Communist friend of mine who
pleaded the case of the handloom
weaver but did not want to levy this
cess of three pies on the mill-made
cloth. Because, he fears that thereby
the production in the textile mills
will be less and there will be some
retrenchment of textile mill hands.
The apprehension is real. But. we
have to see that the conflict or clash
of interest between the textile mill
worker and the handloom weaver or
khadi producer is inherent in the
situation, You cannot save all. We
have to balance the difficulties and
the unemployment problem that
arises in these different classes. There-
fore, in the interests of the khadi
producer and the handloom weaver
we have to curtail some production
of mill cloth.

Pandit Thakur Das Bhargava (Gur-
gaon): There it is a question of few
lakhs; the handloom weavers and
spinners are in crores.

Shri Heda: Certainly; the textile
mill hands may be in thousands; the
handloom weavers are in lakhs &nd
sn far as hand-spinning is concern-
ed, their number may go in crores.

Lastly, I come to the problem of
the curtailment of 40 per cent of
dhoties—a new situation that has
arisen. Formerly, I think textile mills
were earning about eight annas per
dhoti. Today the dhoties are going
into the black-market and they are
earning about Rs. two per dhoti. That
means, for 100 dhoties formerly they
were earning Rs. 50/- For sixty
dhoties, they are now earning Rs.
120. I would request the Govern-
ment tc study the situation. In the
south, the situation is quite difterent.
In the south, handloom cloth was
popular and therefore it is being sold
there. Here. the handloom cloth was
not popular, Therefore. it is not
getting sold. The situation in these
two places is quite different. I would
therefore suggest to the Government
that they should help the handloom
weavers to such an extent that they
could enter into free and fair compe-
tition with the mill cloth. Let there
be no relluction of 40 per cent. or
something like that of dhoties or
sarees. Let the handloom sari or dhoti
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be encouraged or subsidised to such
an extent, say about one anna per
yard or something like that. so that
free competition between the hund-
loom and textile mill may help these
two industries and we may go ahead.
I think that this three pies cess is
only the beginning. If we require
more, certainly Government will come
forward to levy more ceoss, and thus
get more money to help particularly
the khadi industry and the handloom
industry.

Shri V. G. Deshpande (Guna): I
confess that I have the misfortune of
not being one of those who are offer-
ing their whole-hearted support to
this measure which is a mixture of
good and evil.

An Hon. Member: Half-hearted?

Shri V. G. Deshpande: It is a mix-
ture of good intentions and bad exe-
cution. The intentions are really good
because the plight of the wea-
vers and those engage~ tm n- hand-
loom industry is really pitiable.Al re-
present a constituency in which is situ-
ate Chanderi. a well-known centre of

handloom industry, whose products
have gone to distani lands. And I
find that new prrblems are being

created for this industry.

The first problem which is an obs-
tacle in the progress of this industry
is the supply of yarn. After the war
was over and when all the princely
order vanished and Zamindaris were
abolished, we find that luxury goods
which were really the pride of India

are not getting markets. And parti-
cularly in my constituency, I find
the weavers remaining unemployed

because the costly goods are not get-
ting market. But my real feeling is
and my opposition to this measure #s
that the problem is not being tackled
in a manner in which it ought to be
tackled. This problem has {0 be view-
ed from your approach to *he economic
problem of the country. 1 must say
with great regret that this measure.
ag is known from the very name “the
Khadi and other Handloom Indus-
tries”, is really a reactionary, a
medieval, antiquated. superstitious
and revivalist approach to the econo-
mic problem of the country. I find
that the real problem of the hand-
loom industry was a oroblem for a
transitional period. We know. and we
know it deflnitely in spite of the
lectures of the learned Professors and
Members from the opposite side, that
Khadi is not economic and can never
be economic. The handloom indus-
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[Shri V. G. Deshpande.]

try had its place, Khadi had its place
in the economy of the country because
it was a supplementary irdustry to
the mill industry. It was never in
conflict with the textile industry. We
know that in the past the tex-
tile industry. the machanised in-
dustry, could not sufficiently cater
to the needs of the country and there-
fore we wanted these handloom in-
dustries and Khadi to prosper, and
we were prepared to have swadeshi
even at a sacrifice and with in-
convenience to us.

The next problem is this: What is
the economic order that we visualise
before our eyes? Do we want that
the country should have spinning
wheels and charkhas or do we want
an up-to-date mechanised industry?
My feeling is that this country, if it
is to make any progress. should have
an up-to-date textile indusiry. But,
at the same time. I am conscious of
the difficulties of the weavers in the
handloom industry. I know that we
coulds not develop the textile industry
to its fullest. Now, here the Bill
which is being placed before the House
wants the textile industry to be taxed.
wants the common man, the consumer.
to be taxed so that Khadi may prosper
I do understand that there are mil-
lions of men who are engaged in this
industry. and help has to be given
to them. If not from the textile in-
dustry. from some other scurces
help has to go to them. But we must
realise that this handloom industry and
Khadi will be only in a transitional
period. Once those who are now
engaged in these industries are ab-
sorbed in the textile industry. this
handloom industry ought to go with
the exception of a small sector which
caters to specialised needs. I do
realise that thig handloom industry
has an aesthetic aspect. 1 know that
the gold brocades of Banaras or Madura
and Bangalore textiles have got re-
nown all over the werld, and for such
specialised purposes, this handloom in-
dustry will have a place in the econo-
my of the country, and it will be the
duty of the Government to find markets
all over the world for them. After
the princely order has gone, we may
find merchant princes and industria-
list princes in America and other coun-
tries as buyers and purchasers of these
goods. But. bevand this. if we want
that this handloom industry should
continue for ever and if we begin to
oragnize our industry on that line. I
feel that we are doing a great dis-
service to the country. And with this
sbject in view, if you really want to
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give help to this industry, I really
want that there should not be acon-
flict between the textile industry and
this industry.

Then, my next complaint is that you
are laxing the consumerg for no fault
of theirs, and particularly, my objec-
tion is against Khadi. I do respect
Khadi. I know that those who start-
ed this Khadi movement were actuat-
ed by the noblest and most patriotic
motives. But today I find that the
motive is having very disastrous re-
sults. An hon. friend of mine yester-
day said that for the last 30 years we
are observing Khadi as a religious
principle. I do realize that there can
be some people who can look to Khadi
as a religious principle, but I do not
want that these bigots of Khadi re-
ligion should levy a tax on those who
do not believe in this religion of Khadi.
I believe this cess to be a sort of
jazia on those who do not believe in
Khadi. .

Then, I must say that I oppose what
my hon. friend Prof. S. N. Agarwal
said. I really feel that the economic
problem of unemployment cannot be
solved by this Khadi. He quoted cer-
tain figures where a few lakhs were
employed, and he thinks that on Rs.
15 a month we want all the country
to be employed. My feeling is that
this problem ofunemployment can be
better solved by completely industrial-
ising the country and lessening the
hours of work, and by that way giv-
ing employment to a larger number of
people. And I appeal to the hon.
Minister, that he has to develop a real
scheme for giving help to the hand-
loom industry. As has been made very
clear by many able speakers on this
Bill. this Rs. five or Rs. six crores is
not going to give any real substantial
help to the handloom industry. As
against this doubtful advantage, I find
that every consumer, everybody who
purchases a yard ot cloth, will have
to pay three pies as a homage to the
political fads of the party in vower.
I feel that in this way you are not go-
ing to give any real help to this in-
dustry. You should take a review of
the whole industry and you will have
to decide. It is no wuse reserving
dhoties and saries for this industry.
I know that dhoties manufactured by
handloom industry cannot compete
with the dhotis manufactured by the
textile industry. I feel that instead
of doing this. they should see what
part of the handloom industry can be
retained and what should be ultimate-
ly discarded. Then they have to make
a plan as to the number of years in
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‘which this industry can be liquidated,
reserving only that portion which
deserves to be retained in this country.
And I feel that only for one genera-
tion or two we can have this hand-
loom industry. Beyond that you can-
not have this handloom industry in
this country, and you have to reorien-
tate and give different channels of
employment to the people.

Then, a point has been made out
that this spinning gives employment in
the spare hours to the agriculturist
and women. I understand that it real-
ly cangive employment, but there are
-alternative methods of giving employ-
ment and, our Government has not
given any serinus thought to this ques-
tion. I was much amused at a funny
suggestion that prizes were declared
for improved forms of charkha. I can-
not find anything more funny than
this. This charkha was in existence
200 years age. This has been improv-
ed and our present textile industry is
the improved form of the charkha of
the old handloom industry. Now, you
have taken the hands of the clock
back. Here after 200 years, we are
advertising in the papers that we
want a charkha which will spin
more, and a handloom which will weave
more. Go to any mill, and you
will find charkhas and handlooms
which will spin more and weave more.
Therefore, in spite of my sympathy
for the handloom industry and my pro-
test against the aid being insufficient
for the poor weavers in the country, I
oppose thig revivalistic Bill.

5 P.M.

Shri Sarmah
Tose—

Mr. Chairman: I shall just explain
the position. There are quite a num-
ber of hon. Members who have been
sending slips to me. Since we have to
firish this Bill by this evening, I sug-
gest that those hon. Members who
are anxious to speak should reserve
their remarks for the serond and third
reading stage. So I will now call upon
the hon. Minister. Afterwards. dur-
ing the second and third reading.
others may take their chance. Other-
wise. it is not posssible to finish this
Bill by this evening.

(Goalghat—Jorhat)

Dr. M. M. Das (Burdwan—Reserved
—Sch. Castes): On a point of order.
madam. I want to know whether the
closure will be proper and in order,
without a chance having been given
to an hon. Member who has moved
an amendment for referring this Bill
to » Select Committee, to put forward
“his arguments before the House.
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Mr. Jaairman: This has already
been decided upon earlier. I think the
hon. Member should have raised the
objection at that time. At the moment,
therefore, that is no point of order.
So, I shall now call wupon the hon.
Minister to start his reply.

Shri Sarmah: Madam, may I make
a submission. before you call upon the
hon. Minister, with your leave? I
really do not want to make a long
speech on this subject. The Deputy-
Speaker was pleased to say that every
State will take part in the debate.
Therefore. if you can spare only five .
minutes. I shali speak for four or five
minutes.

Mr. Chairman: I had called upon
the hon. Member a few minutes ago,
but he was not in the House. So,
am afraid. it is not possible now......

Shri Sarmah: I had to walk round
atter giving the slip.

Mr. Chairman: . Obviously then it
was a case of delayed action. and I
am afraid I cannot call the hon. Mem-
ber just now. I shall call him at the
next stage.

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari): I
am afraid it will be impossible for
me to do justice to a debate which has
been carried on for more than six
hours and a quarter, inthe course of
which. the speakers have dealt with the
subject from different pointsof view.
In fact. one redeeming feature about it
is that the different points of view
expressed by hon. Members in this
House more or less cancelled the criti-
cism of other hon. Members. The net
result—I think the House should
evaluate the nature of the debate—is
that there is hardly anything left for
me to sav.

But there is one point on which 1
should like to lay stress once again.
Tkis is purely a taxation measure. The
onerative clause is only clause 3. On
the quantum of the tax and the nature
nf the tax. the remarks made were
really very few. The other clauses are
In fact, the
exvenditure that is going to be made
out of this cess collection is a matter
which will come within the scope of
parliamentary control. Hon. Members
will realise that they have passed the
Demand for Rs. two crores, as a token
for expenditure on khadi and hand-
looms, when they accepted the Te-
mand for Grants in respect of the Com-
merce and Industry Ministry. No por-
tion of the money can be spent with-
out parliamentary sanction, and the



4013 Khadi and other

[Shri T, T. Krishnamachari]

money that is spent will be under the
control of the Auditor-General. Na-
turally when we want to spend more
moaey, we siiall come tforward to
Parliament with a Supplementary De-
mand for Grant.

1f that is recognised, to a very large
extent, the remarks made by hon. Mem-
bers in this House are in the nature
of advice to Government in the matter
of spending the money. I can give
thi: assurance to hon. Members—i
have got copies of the debate for two
days, and I hope I shall be able to get
another volume for today’s debates—
thai I shall have the detailed remarks
made categorised, and shall certainly
try. as far as possible, to accommodate
the views expressed on the floor of
the House by hon. Members. After
tnat assurance, I think, hon. Members
will forgive me if I do not deal in
detail with the remarks made by them.

Nevertheless there are one or iwo
matters to which I could refer, because
of the interest that the speeches arous-
ed in the House.

Mr. Ramaswamy from Salem—I am
glad to see he is here—comes from
a constituency which is predominantly
dominated by handloom weavers.
Salem weavers in the Madras State
are well-known, and he would be
barely doing justice to his conscience
and his constituency, if he had not
intervened in this debate. But a good
point does not get emphasised all the
more by adding figures in support of
it, which are not strictly accurate.
Mr. Ramaswamy referred to the policy
of Government that they have given
permission for the expansion of looms.
In fact. that is my preliminary head-
acke. The textile industry every-
where wants an expansion of looms
Otherwise they consider that the mill
is uneconomic. Oftentimes, even a
Government like the Madras Govern-
ment which look after the interestz of
- the handloom weavers very zealously.
have had to recommend an addition
of a few looms here and a few
looms there. Very often they have
refused premission for the instal-
lation of looms which have been
bought by mills. because of permission
given to them formerly. Tt is a fact
that the Government have been refus-
ing permission for installation of looms
for some time past, the idea being
that we should have before us the full
picture which will emerge when the
Textile Inquiry Committee reports.
Then we can definitely make up our
minds whether we want an expansion
of the weaving capacity of the mills.
and if so for what purpose. That be-
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ing the policy, I think over a period
of time onuy about 300 loomsg have
oeen allowed in the aggregate, a 1ew
here and a few there. because ot cer-
tain promises given in the past, or
certain commitments made in the past.
So. the policy of Governmeunt is still
more or less the same, as Mr. Rama-
swamy would have it {0 be.

The next speech of importance was.
that of my hon. friend Pandit Thakur
Das Bhargava, My hon. friend has been
extremely considerate to me, and there-
fore hali-humourously and half-serious
ly he posed a problem which looks
on the face of it not mereiy un-
exceptionable, but also something
which cannot be unanswerable, viz. he
quoted scripture, scripture in the
building up of which, at any rate, from
the verbal point of view, he and I have
been joint participants in the sense
that we were joint participants in the
framing of the Constitution, He re-
ferred to certain articles of the Consti-
tution, falling within what 15 called
the ‘Directive Principles’. My hon.
friend knows fully well that the Direc-
tive Principles have been separated
from the Fundamental Rights for the
reason ihat we felt that while policital
rights could be made justiciable. the
economic rights could not be made
justiciable. and should be more or less
a beaconlight for Governments that
come into being in the future and
work the Constitution, and try to set
goals before themselves which they
ought to achieve. Well, I have not
changed my mind in regard to the
attitude that I had towards these pro-
visions of the Constitution, at the time
the Constitution was framed or when
we drafted those provisions In fact.
the only justification for my being
here either ag a Member of the House
or as a member of this Government is:
that I should help in my own little
way. however ineffective it might be,
towards the culmination of those ideals
which we cherished when we framed
the Constitution. That is the whole
purpose of my being here.

An Hon. Member: A good beginning..

Shri T. T. Krishnamachari: But at the
same time I am hardened. My up~
bringing has been Philistinish—has
not been philosophical. Metaphysics
has no play in my scheme of things. I
am a hardened. practical man. as I
have been in the past, though my-
practical wisdom might be deserting
me when I am occupying this office
to some exteat

Shri B. S Murthy (Eluru): Doubt-
ful?
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Shri T. T. Krishnamachari: What is
doubtful? The hon. Member is him-
self doubtful about it.

Shri B. S. Murthy: You are more
philosophical.

Shri T. T. Krishnamachari: The point
really is—digressiong apart—tkat is
the goal that we have set ourselves.
the achievement of which, as my hon.
¢ricad, the Finance Minister mention-
ed the other day, will undoubtedly
wake a period of time. The time fac-
tor will be determined by the amount
of ruthlessness which the Government
couid use in that process. Unfortu-
nately, having a democratic set-up, we
have to. at any rate, pay heed to the
loud outpourings from vested interests.
Atter all. a debate like this would
have revealed that there is no com-
munity of outlook in regard to wkat
we nave to do in economic matters.
in fact., there are certain matters 1n
which objectives might be common.
For instance, take my hon. friends
opposite. It may be that I would like
to score a point over them by flinging
some word at them and they might do
the same thing. Essentially—leave
alone their ideology—our * objectives
are the same. What is different hap-
pens to be the method; the method or
technique, the amount of force which
we could use to gain that objective are
euntirely different. And, therefcre, the
the emphasis is different. We upprqach
the same thing from different points
of view—though the goal is the same.
Well, if at least that amount of com-
mon factor is there betweeu us and
hon. Members on that side of the
House—some of them who represent
certain interests—probably there
might be a little more understanding.
But that is not so in the work. So
we. the Members of the Congress
Party, responsible for the adminis-
tration. do firmly adhere to the view
that every one of those provisions—the
articles under the Directive Principles
—_must be furthered to some extent at
least Auring the five years that we are
in office. and if we, luckily, ha\ce an-
other spell of office. we must take it
up a little further. After 21l. that is
+he main basis for this plan.

My hon. friend. Pandit Thakur Das
Bhargava, will realise that the fact that
these provisions are in the Directive
Principles indicates very clearly that a
period of time is necessary for us even to
veach optimum limits towards achiev-
ing that goal. Let me take for in-
stance, a country like the UK.,
about which we have statistics. Full
employment is a religion which has
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the U.K., and we g=t the ngure of
three per cent. unemployment, or
four per cent. unemployment; where-
as in a country like the United States-
which is far richer, the perceniage of
unemployment is higher. Of course,
we do not have figures of employ-
ment in regard 1o other ecountries
where Governments do take a very
keen interest in 1egard to pruviding.
work for everybody and where these
are parts of the provisions of the Con~
stitution, but nevertheless not justici-
able, no more justiciable than the
political rights included in the Con-
stitution. I am merely mentioning.
it. not for the purpose of either be-
littling the ideas of certain couniries
or praising the ideas of other coun-
tries, but merely to point out that
even in the countries whose resources-
are adequate for the purpose, the
human factor involved, the amount of
conirol that they have to exercise—
all make the goal one that cannot be
reached to the extent that we people
want it to be. There is always a
little lag. Unfortunately in our
country to talk of full employment
itself is a travesty against the truth.
In a country where there is a lot of
under-employment and there is a lot
of disguised unemploymen:, for us to
reach the level of full employment is
going to take a long long time. Even
supposing by a miracle, we become a
totalitarian country, until we could
by a mere edict change the phase of
the economic life, even then the time
factor cannot be aiiogether done-
away with. It might take 25 or 30
years before we reach anything like
nearness to full employment.

I would ask my hon. friend. Pandit
Thakur Das Bhargava. to whom any
compulsion even in the matter of con-
trol of prices is something which is
abhorrent, if he really considers the
transformation of this economy into-
an economy where totalitarian pres-
«ures can be exercised? Very possi-
bly many hon. Members on my side
who are associated with vested in-
terests would like to categorise me as
a ‘pocket Hitler’ because of the
amount of pressure that sometimes I
try to put on certain types of vested
interests so that they might fall in
line with certain limited objectives of
Government in the matter of prices.
If my hon. friend. Pandit Thakur Das
Bhargava will eavisage the conse-
quences of our taking that step so
that we can reach the goal in a relas
tively short time, well. I am perfectly
orepared to fall in line. Tf the em-
phasis would be made by democratic
discipline, there would be nothing
moure welcome so far as I am con-
cerned, personally. [ am not speak-
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ing as a member of the Government.
Speaking personally. I would like
that goal to be reached very soon, and
if you have that amount of democra-
tic discipline. so that we can alter our
economic structure to some extent as
time goes on, well nothing wouid
please me more. Therefore, my hon.
iriend must realise that this is a first
step towards that end. It may be
that we would providea empioyment
only for three lakhs of weavers—per-
haps four perhaps five. Even then
it is better than not providing any or-
ganised employment for anybody
at all. The mere fact that the results
achieved would only be fractional
compared to the size of the nroblem
is not a thing against taking this step
towards the results which we want to
achieve. I do hope that my hon.
friend. Pandit Thakur Das Bhargava,
will bear with me and allow us to
proceed so that as we go on and find
our feet, we might enlarge the scope
of the good work that we want to
do. Of course. he has . proposed
manv -amendments—some of them
mav be in order. some of them may
ve out of order. Rut ali the powers
that he envisages Lere are in the
possession of (Government. We have
got the Indust'ries (Regulation and
Develobment) Act under which we
can control all the scheduled indus-
tries. @ We have the hssential Sup-
plies (Temporary Pcowers) Act under
which we are now controlling the tex-
tile industry. All this limitation of
iooms to be empleyed for purposcs of
production of dhoties—to 60 per cent
of what they obtained in 1951-52—-is
done under the powers that Govern-
ment possesses. There is no point in
-asking for more nowers. &5 I would
urge upon him to bear with me. He
exercises usual tolerance towards my
shortcomings. Allow me to proceed
with his blessings and co-oneration
in the direction which we intend to
‘proceed.

Well. hon. Members undoubtedly
would expect that the next place of
importance in the speecnes wwnuld un-
doubtely go to the speech made by
mv illustrious oredecessor in this
office, Dr. Syama Prasad Mookerjee
Well hon. Members would please note
that ] was at a disadvantage so far as
my ability to reply to the hon. Mem-
ber is concerned. considering that 1
have been in this office oaly for 11
months and he has occupied thi:
office for very neariy—from August
1947 to April 1950; arithmetic shows
that it is very nearly three t:mes the
time that I have been here. Yet not-
‘withstanding the fact of the present
osition in which heis placed, thatis in
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opposition to us. I must admit that
he has been helpful and iias been very
constructive in his criticism. 1 would
not like to take cxceptlion w anvihing
that he said. Cf course. naturzaliy,
the temptation to twit he (Govern-
ment cannot be resisted—:not certain-
ly to a person of the oratorical abili-
ties of my hon. friend—aud he did
indulge in a little effort—very gentle,
certainly considerate—when he auot-
ed scripture and said: ‘Look here,
you fellows do not want to fcllow
that scripture. What nave you dene?
You have forgotien the author oi the
scripture.  You really do nol believe
in khadi but, nevertheless, for reasons
of your own you would put khadi
into this Bill so that you can use the
money for the purpose of furthering
khadi’ Tha dicerence should be
observed between the speech made by
my hon. friend Dr. S. P. Mookerjee
and that of my friend and old col-
league Dr. Khare and my f{riend from
Madhya Bharat in the saffroa cap, the
difference between a person who s
kind, notwithstanding ow present
difference, and somebody whc would
have no consideration for the other
side. I am very grateful {o the learn-
ed Doctor for the gentleness with
which he dealt with us......

An Hon. Member: Both are Doc-
tors.

Shri T. T. Krishnamachari: I mean
doctor in the sense that he is not an
M.B. but a dorctor nevertheless. His
suggestions were born out of experi-
ence. May I assure him that the
pitfalls that he envisages, I am partly
aware of. I have been very grotely
enlightened—I shall certainly use the
words of caution that he has uttered
to avoid these pitfalls which would
occur in the administration of the
very limited measure that we have
before us.

In regard to this question of khadi.
I think the hon. Speaker, when he
was here for the very short time, did
make the point very clear, Of course
politically khadi is something o
value; it is a poiitical uniform for
the Congress Party. It Is a matter
that cannot be denied. But so far
as this measure of help that y u want
to render is concerned, it is not from
a political point of view, nor is it from
the purely transcendental point of
view, that my hon. friend Dr. S. .P.
Mookerjee said—it is one on which I
probably do not have any faith or
certainly which 1 would not be able to
achieve. We are not _speaking in
terms of absolute valués today. No
Government can afford to talk in
terms of absolute value. This is
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not the proper forum for that. In
this grim atmosphere of practical
politics. absolute values must neces-
‘sarily be tempered. To ine il is A
purely practical problem. As I said,
there is this problem of uiemploy-
ment, and under-employment disguis-
ed as unemployment. And, to the
extent that we could provide some
employment to people by way of hand-
spinning. I think. it is a thing that we
could do. 1 would relate my 2wn
experience. During the time when
in an urban constituency I had to go
from house to house. I found that
there was a lot of misery among the
Jower middle classes and a consider-
able amount of what you would call
disguised unemployment. It may he
‘that the charkha, whether it is one
in which you squat and spin or is oue
in which you have a pedal and spin,
is a thing which would not altogether
relieve their distress, but give them
something to do. some hope arnd some
cheer. From that point of view,
even if it is a matter of a charkha
worker going to a house and telling
the people, ‘please do this, we will
try to help, we will. pay you some
‘moncy and take the fruits of your
Jobour’. tric very sympathy that is ex-
‘tended to them by a person who is a
worker is enough 1o put some cheer
into  their  lives. So, it s
a matter of social work to a very
large extent. But, I think, in spite
‘of the harshness of the criticisms level-
led against this Bill by my friend Mr.
Deshpande, he did recognise this fact
that there is some element even in this
«charkha, if it is not political, that can
be made use of. That is what we
propose to do. I would not under-
rate the value of hand-spinning in the
absence of anything else.  Supposing
1t is possible for me to provide a kind
of employment for a person in the
village,
other thing in which the return would
be greater, I would not for ideologi-
cal reasons prevent him from earning
a little more money by somc other
work. So far as the pure ideologi-
cal aspect of hand-spinning is  con-
cerned, it does not deter me from pro-
viding some money. Our approaqh
is to put a little more money into his
pocket. This is a practical approach,
rather than an ideological approach.

[MR. DEPUTY-SPEAKER in the Chair]

That is why the hon. Speaker was
quite right in indicating to the House
that the aspect is purely an economic
aspect and not a political aspect. Po-
litically, it is still our garb and we
are not prepared to give it up in spite
of the fact that it might. attract,
amongst other  things, abuses and
whatever else lhat follow, brickbats
. and other thirgs. But it is not that
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we want to serve. The cause we
want to serve is the cause of the rer-
son who is under-employed or wnem-
ployed, in whom we cap put some
‘hope, some cheer. One hon. friend
mentiioned to me. ‘“what is this one
crore of rupees?” I quite agree. In
the face of the unemployment in this
country, this vne crore is nothing. But,
‘we have to keep in mind that the money
must be usefully spent and we must
devise ways and means in which it
can be usefully spent. It does not
matter ultimately if it reaches a poor
man who is needy. The economic
out-twrn from him is not the vital
factor. though it will be wrong for us
to give doles without some work. But,
as we go on finding our feet. and if
it really solves the problem to scme
extent, then, I think Government will
be prepared 10" spend some .noney,
two, three. four or five crores. 1T
would venture to say that it is not
contradictory. There is mno ele-
ment of contrariety, in the principles
in regard to the charkha. But the only
thing is we feel that we cannot go the
whole way; we cannot. as a (icvern-
ment, talk in terms of absoluteness.
We feel that we can go half the wav
with you and if this will help relieve
unemployment to some extent we are
very grateful. That is how we pro-
pose to go.

In regard to the handloom, the
thing has been thrashed out: we had
variQus opinions. In fact, I think, I
should extend my gratitude to Dr.
Krishnaswami. the economist in him.
for sky-lighting a point in regard to
this handloom industry, which I think
is very necessary as a corrective to the
miasma of views which enshrouded
the entire discussion. He said two
things, which I think are quotable. He
pointed to the fact that unregulated
entry into the handloom industry was
to be a pressure on the bona fide hand-
loom population, and that is a fact.
Whatever the hon, Members who are
interested  in the handloom weaver
may say, it is undouubtedly a fact that
out of these 28 and odd lakhs of looms
which exist—out of it four lakhs might
be deducted as being non-commercial
looms from Assam—24 lakhs of luoms
a good lot of them, have come into
being merely because the possession
of a handloom entitled the person to ’
a quota card for yarn and that quota
card could be sold in the black .nar-
ket It was mentioned by one hon.
friend from Mysore, that a watchman
in one of the factories was complain-
ing that he was not getting enoush,
because he came from Salem. He
said that before he came as a watch-
man_he was_getting about Rs. 40 to
Rs. 50 for his quota card. Now, the
quota card was of no value to him be-
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cause varn is freely available and
what he was getting as a watchman
was not enough. It may look apucryp-
hal. but nevertheless it is a fact. It
is an hon. Member who told me that.
I think it is a reality.

Shri S. V. Ramaswamy: Is it not a
small percentage?

Shri T. T. Krishnamachari: Percent-
age are exiremely deceptive My
hon. friend would have it as a small
percentage. Perhaps an hon. Minis-
ter from Madras would say in private
that it is a large percentage but in
public he would say it is a smail per-
centage. But, unfortunately the
liberty that we have in this House to
speak the truth does not extend to
the platforms in which we aadress
gatherings. And, truth is very un-
palatable sometimes. I would like to
tell my hon. friend that the percentage
is fairly large. But nevertheless this
is neither here nor there.

What I am trying to illustrate is the
point that was made by Dr. Krishna-
swami that there is an un-regulated
entry and an onrush into this rield by
people who are not professional art-
sans but they have come in because of
various attractions it provided. After
all, a ghost loom is not a difficulty as
a ghost ration card is not a difhculty.
Any check of ration cards always re-
veals that about 40 to 50 per cent. of
ration cards are ghost cards. So.
ghost looms are there, and that is
the point that Dr. Krishnaswami
made. He said. “If you are going to
help this industry, you have to guard
against this unauthorised entry; it is
going to create that problem, aad you
have to choose between sheep and
goats.” That is precisely what I em-
phasized. I said that to begin with
we propose to confine our activities to
those weavers who are in a co-opera-
tive society. At any rate, that is the
suggestion that we propose to make to
State Governments. If State Gov-
ernments feel that they can operate in
a slightly different way, they are the
best judges of the situation. I can
only find loopholes in their practical
working a little later, but I cannot
fetter the discretion of the State Gov-
ernments altogether

The second point that Dr. Krishna-
swami made was that we did seem to
consider that all tastes could run to a
pattern and that we can dictate the
pattern. 1 referred to this aspect of
the matter myself and said that we
think that Government is like Provi-
dence and can always tell people what
they ought to do or buy irrespective
of what is called the consumer choice.
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I am glad that I find an echo in the
speech of Dr. Krishnaswami on this
point. He has said that only sume
tastes are natural; others are creative;
and all tastes are not natural. And
that is exactly our idjea. Through the
orgi.nisation that we propose to set
up. we wish not merely to help the
weaver but also him to understand his
market and if necessary educate the
market, and that is where I think my
hon. friend Shri Deshpande. coming
as he does from a constituency like
Chanderi, has done scant justice to an
administration which I think ought to
be praised, if for nothing el:e, at least
for the good work that it has dune for
handicrafts and handlooms—I mean
the Madhya Bharat Administration. I
have personally seen the wourk dnne
by it in regard to Chanderi and
Maheshwari saries. I have seen the
difficulties of the weavers. They
were not aware of the fact that
fashions had changed and M:harash-
trian women no more wore the nine
yards sari, but they used the 5% yards
sari, notwithstanding the influence of
my hon. friend Shri Deshpaude. It
took some time for the , Madhya
Bharat Administration through their
Director of Industries to go and tell
these people to make a change. They
have now made a change and the
saries that are made are very good.
The borders have got various very
attractive designs, and when one sees
the saries, one almost feels that one
might wear a sari himself and these
saries are finding a market in Delhi.
(Shri V. B. Gandhi: Mr. Deshpande
wears a nine yard dhoti.) I do think
that these saries are finding a mar-
ket. The only trouble is again that
the weaver does not know ubout the.
change in the tastes of the people. He
has to see the change in the type of
demand and realise that he must
change his pattern in order to suit
the tastes of the person who buys it.
Here, I am glad to say that the Ad-
ministration of Madhya  Bharat
through its Industries Department has
gone to these people and told them to
make the change. It has given them
designs. It has bought their goods,
exhibited them in their emporia ana
sold them in the market by bringing
them up to Delhi and other places, so
that my fear is that the position may
arise that when my hon. friend stands
for election again. the people there
will say,  “The Congress Government
have helped us to sell our saries; we
will not vote for you” ‘Thatis &
possibility.

My hon. friend Dr. Krishnaswam
also emphasized .this experience ox
Great Britain, namely, the clothier
element in the structure of what you
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‘might call a cottage industry, viz. the
middleman who is really interested in
bridging the gulf between the market
and the producer. I would like to
mention here another point, wkich I
think we might even borrow from the
-experience of England. It has been
‘mentioned here often. People ask:
“What is the value of Khadi? It
would die.” Let us see the experi-
ence in England ih regard tv what
are known as iiarrls tweeds. home-
spun by England. which have a mar-
ket all over the world. Harris tweeds
are produced in the Outer Hebrides.
They are handspun and handwoven.
The processing of it is so peculiar that
it has got a value and a duration far
beyond anything that is machinemade.
Anything that is made in the OQuter
Hebrides—it may be Harris Island or
Lewis Island or one of the other
islands belonging to the Outer Hebri-
des—has a market for all time.
Notwithstanding the fact thac ‘the
U.K. is a highly mechanised country,
these Harris tweeds go to another
highly mechanised country, namely.
America, where they have a valuable
market. I do maintain that it may
not be anything as big as all that,
but Khadi—as some hon. Metabers
have mentioned—can be maintained
and sustained. provided we keep alive
the sentiment attached to it.  After
all what is the sentiment? It is that
you are free today and you want to
be free for all time. and I am afraid
when we give up our adherence to
Khadi—however imperfect thai ad-
‘herence may be—we probably lose the
concept of freedom altogether. and so
long as we are a freedom loving coun-
try I think that that sentiment can
be furthered by telling people that
something is being done for the man
‘who has not benefited by the freedom
that vou enjoy in this House. So, in
-order to make that man feel the hene-
fits of the freedom that we have wcn,
let us for God’s sake keep this senti-
ment alive, and I do maintain tnat it
is easily possible to maintain that sen-
timent in a matter like this.  After
-all. what is the . sacrifice? @We are
‘not envisaging a complete transforma-
tion of the popular demand of 5000
million yards of cloth to Khadi. That
15 not my aim at all. If I could
possibly get within a measurable dis-
tance of time 100 million yards of
Khadi absorbed in this country, I
snould be grateéful and I should indeed
be happy, and I think there is enough
strength in the sentiment for us to be
aole to build up a trade for a 100 mil-
lion yards of Khadi within the next
1wo or three years. -

I did not understand my hon. friend
Dr. Khare, who spoke in a language
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which I could not follow. I tried to get
a translation, but without success
(An Hon. Member: It is not worth
while.) I do not think (hat it is right
to say that. Dr. Khare is an old
friend of mine. He sat here and we
sat there. He is a very good man
generally, but then he is obsessej by
an idea that something has hanpened
to him. It is something like a child
that has been burnt when it was
young. The feeling of being burnt
is always there. He has been burnt
in after-life—maybe rightly or wrong-
ly—butsthe feeling that he has been
burnt is always there. But I do
hope that this House will not take
umbrace in what he says and merely
understand that it is the outpouring
of a man who feels hurt and attri-
butes all the evils to Khadi. If he
has a mental satisfaction by pouring
ridicule on Khadi. I am prepared to
let him have it and I will not say any-
thing against what he said.

I feel that I have to some extent
covered some of the ground. but I do
want to repeat what I said in the
beginning, that in regard to the me-
thods to be utilised for the further-
ance of the handloom industry and
the khadi -industry, the suggestions
made by hon. Members in the course
of their speeches here would be care-
fully noted and followed to the extent
that it is humanly possible for me to
do. May I say finally that I am
grateful to the large measure of sup-
port that this House has given. and
I do hope that the consideratinn that
it has shown to me and to the Bill at
this stage will be continued during the
rest of the year, so that I might get
over the initial teething troubles and
when I come next year with the bud-
get statement I might be able to pre-
sent a little more rosy picture in re-
gard to my attempts for sustaining
the khadi and handloom industries.

Mr. Deputy-Speaker: There are two
amendments—one for circulation of
the Bill and the other for reference to
Select Committee.

Shri M. S. Gurupad:swamy: I beg
leave to withdraw my :mendment

The amendment was, by leave. with-
drawn.

Dr. M. M. Das: I thought when I
spoke, I mentioned that I would not
like it to be placed before the House.
I think there is no need at all. Any-
how, I beg leave to withdraw it.

The amendment was, by ieave,

withdrawn.
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. Mr. Deputy-Speaker: The guestion
is:

“That the Bill to provide for
the levy and collection of an ad-
ditipnal duty of excise on cloth
for raising funds for the purpose
of developing khadi and other
handloom industries and for pro-
moting the sale of khadi and
other handloom cloth be taken
into consideration.”

_The motion was adopted. *
Clause 2.—(Definitions).

Shri N. Sreekantan
cum Mavelikkara):

Nair (Quiion
I beg to move:

In page 1, line 8, for “15th
day of February, 1953" substitute
“15th day of May, 1953".

Dr. M. M. Das: I beg to move:

In page 1, for lines 11 to 13,
substitute:
“(c) ‘handloom cloth® means

any cloth woven from silk, wool
and cotton yarns manufactured in
the country on looms worked by
manual labour;”

Pandit Thakur
beg to move:

In page 1, line 13, add at the
end ‘or power”.

Shri R. N. S. Deo (Kalahandi-Bolan-
gir): I beg to imove:

(i) In page 1, line
“khadi or other”.

Das Bhargava: I

15, omit
7(ii) In page 1, omit lines 16 and
17. ”

Mr. Deputy-Speaker:
moved:

Amendments

(1) In page 1, line 8, for “15th
..day of February, 1953” substitute
“15th day of May, 1953".

(2) In page 1, for lines 11 to
13, substitute:

“(e) ‘handloom cloth’ means any
cloth woven from silk, wool and
cctton yarns manufactured in the
country on looms worked by
manual labour.”

(3) In page 1, hne 13, add at
the end “or power”.

(4) In page 1, line 15,
“khadi or other”.

(5) In page 1, omit
and 17.

omit

:lnes 16

Does the hon. Minister accept any
of the amendments?

Shri T. T. Krishnamachari: 7 am
afraid I will not be able to accent any
of them.

Pandit Thakur Das Bhargava: Now,
it so happens that the Bhakra-Nanﬂal
scheme is materialising and we will
have plenty of power in ine Punjab
and other parts of the country as
well. It is possible that several hand-
looms in these parts of the country
may be driven by power.

sari T. T. Krishnamachari: Then it
becomes a power-loom, not a hand-
loom.

Pandit Thakur Das Bhargava: What
I am anxious to guard against is that
these people should not be charged
the cess of three pies. If a person
has not got a factory, or is not em-
ploymg a large number of people, but
is using power to drive his handlooms
in that case he should not be har;:ed
any cess.

Shri K. C. Sodhia (Sagar): I orpose
this amendment of Pandit Thakur
Das.

Dr. M. M. Das: The purposc of my
amendment is to restrict the use of
foreign. imported yarn by our hand-
loom industry: in other words, I do
not like to encourage the use of arti-
ficial silk, staple fibres and foreign
1mpwr‘ed wooller yarns in our
han . ooms which we are going to.sub-
sidise from the taxation impo.ed by
this Bill.

About artificial silk. my first cbjec-
tion is that it is killing cur naturak
silk industry, not because artificial
si)k is cheap. ~r cheaper than our
natural si’k. but because of the fact
that artificial silk is creating a dis-
gust and antagonism in the minds of

the consumers. What is done is
known to several members of the
House. Artificial silk is sold in the

market by unscrupulous trades as
natural silk and ultimately when the
consumer comes to know the quality
of the cloth that he has got as pure
silk, he becomes disgusted and this.
disgust extends to natural silk also.

There are two factories in this coun--
try that produce artificial silk yarn.
The bulk of artificial silk yarn that is
consumed by our mills is imoorted:
from foreign countries. Now, are you.
going to encourage these imports to
be used by our handlooms, by giving
assistance from taxation?
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About staple fibre, not a single yarn
of the fibre is manufactured in this
country. although there are enough
materials in this country from which
staple fibre can be manufactured. 1
would like to put a question to the
House. Are you going to impose an
additional excise duty and spend that
money to popularise the use of and
increase the consumption vf foreign
imported yarms., such as artificial
silk, staple fibre and imported wool
yarn? My feeling on this pouint is
very strong. We are going to impose
this additional excise duty on mill-
made cloth only to give support and
encouragement to some of our own
important cottage industries and band-
loom industries.

Shri K. C. Sodhia: Is rayon in-
dustry our industry or not?

Dr. M. M. Das: If we do not take
steps at this stage to exclude foreign.
imported yarns from being used by
the handloom industry, then my sub-
mission to this House is that the pur-
pose of this measure is going to be de-
feated to a great extent.

Then. another very important point
which I want to make is about foreign
imported wool yarns. About this my
submission before the House is that it
is high time that our Government
took up the development of the wool
industry also. We ure exporting
every year large quontities of raw
woois to other cuuntries and at the
same time we are importing large
quantities of processed wooi and wool
yarns from other countries. There
is enough scope in this couniry for
the development of the wopl industry.
Moreover, the wool producing arcas of
India are one of the most backward
and poverty-striken parts of the coun-
try. The economy of the ertire hill
people inhabiting the region from
Assam to Punjal is intimately conner-
ted with development of the wool
industry, If taxation 1is to be 1e-
sorted to for the development of our
cottage industries why not take iiie
fullest advantage of such a taxation
and derive the maximum benefit out
of it? My submission therefore is
that every attempt should be made to
atilise the proceeds from this taxation
aot only to develop the khadi and
handloom industry but also other in-
dustries ancillary to the khadi and
handloom .industry.  There is a veal
necessity to stop or at least not to
give encouragement either directly or

indirectly to the use of foreign im-
ported yarns, whether it is artificial
silk, whether it is staple fibre cr wool-
len yarns. in our handloom industry
which we are going to subsidise by
the proceeds from this taxation.

. fritiering away some

I hope my amendment will he ac-
cepted.

Shri K. C. Sodhia rose—

Mr. Deputy-Speaker: The hon. Mem-
ber is opposed to it, is it not?

Shri K. C. Sodhia: Yes, Sir.

Shri R. N. S. Deo: My first amend-
ment is to omit the words “khadi or
other” in page 1. line 15. Line 15
gives the definition of “handlovm in-
dustries” and if we omit the words
“khadi or other” from that definition
it makes no difference to the meaning.
In my opinion the words “‘khadi or
other” in this definition are quite re-
dundant.

With regard to my second amend-
ment, my suggestion is to omit lines
16 and 17, that is sub-clause (e) of’
clause 2 which reads:

“ ‘khadi’ means any handloom
cloth woven from yarn handspun
in India.”.

To make my ocbject clear I would
like to draw vour attention to the
other amendments which I have tfabl-
ed on the other clauses., including the
long title of this Bill.

Mr. Deputy-Speaker: Those we can
see when we come to them.

Shri R. N. S. Deo: My object is to
exclude khadi altogether from the
scope of this Bill. So far as hclping
the handloom industry is concerned
there is no difference of opinion from
any quarter and it is recognised that
the handloom industry occupies a
very important place in the economy
of the country and is in great need of
encouragement, protection and help.
But as regards the khadi industry I
should like to exclude it from the
scope of this Bill mainly because by
its inclusion here there is scope for
of the funds,
which would otherwise have “been
available to the handloom Industry,
on something which may not yield the
results that are expected. I have
nothing disparaging to speak against
khadi. But, as I understand, be-
hind the economics of khadi there
was a definite ideology of non-viol-
ence and non-exploitation. It is
hard for me to understand hcw we
can justify the existence of Defence
expenditure to the tune of Rs. 200
crores with the khadi ideology.

Mr. Deputy-Speaker: Let us not go

into all this at tnis stage. The cun-
sideration stage is over. Now it is
the clause-by-clause stage. The hon.

Member may confine himself to the-
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.economic aspect of it. Enough has Shri R. N. 8. Deo: I was referring

been said about the ideologies and
-other things.

Shri R. N. S. Deo: I would just
submit to you. Sir, that the Chair-
man stopped the general discussion
and told us that we would have an
-.opportunity of having our say on the
amendments. That is why we could
not develop the point in the general
.discussion, not having had an cppor-
tunity. But I crave your indulgence
for the simple reason that unless I
make this objert clear, my purpose
4n moving these amendments would
not be appreciated.

Mr. Deputy-Speaker: All that I can
say is the hon. Member must confine
himself {0 the economic aspect—there
anay be many points—he must feel
honestly that khadi is useless., you
<cannot go on developing it, it will be
a waste. It will be an economic
issue. He cannot go on with the
political issue “I am opposed to it be-
cause the Government was opposed to
ame and therefore I do not want the
House to take this into censideration”
and so on. I do not think there is
any good going on like that.

Shri R. N. S. Deo: Sir. I submit to
your ruling but I would like to make
it clear that I had no intention of
-going into the political aspect of the
matter. I only wish to draw the at-
sention of the House to the fact that
there are certain approaches which
are basically different. The main
object of the Bill is to reduce unem-
ployment in the country by helping
a cottage industry which provides
employment to a large section of our
population. As regards the employ-
ment policy there can be different ap-
wproaches to this.

Shri K. C. Sodhia: Sir, he is going
mto the principle of the Bill.

Shri R. N. S. Deo: To cite za exam-
ple, where a country suffers from
popuiation pressure on land and un-
.employment you have to lay greater
stress on the human factor. not on
wour industrial and other policies.
Now. ipn the past we have exlolled the
achievement of China in building the
.dam without foreign aid or mnachinery,
just by utilising their manpower. But
.nere we find a different approach al-
wogether. Here in India. where we
-suffer from this unemploymeut pro-
«blem to such an extent, we are spend-
g crores of rupees on irrigation pro-
Jects...........

Mr. Deputy-Speaker: How is all
this relevant here? Is any voortion
©of cloth used for irrigation pre:jects?

to the human factor.

Mr. Deputy-Speaker: I am afraid I
will have to ask the hon. Member to
conclude if he has nothing more to
say. There is no use referring to
all that. If he is referring to the
human factor. khadi helps it. The
argument seems to be in favour of
khadi!

6 P.M.

Shri R. N. S. Deo: I will go to
other factors. About khadli I can
Quiie uadersiaad if you empwy the
Sandhian approach to the 1rhole
economic problemn of the country but
my objection is that you cannot take
things plecemeal. (Interruptions) 1
submit that even with our Indian
genius for synthesis even in a mixed
economy, there are limits to what we
can mix. We cannot possibly niake
khichdi out of pebbles of the paleoli-
thic age, with the synthetic rice of
the technological age. We can cer-
tainly make khichdi by substituting
one kind of dal with another kind of
dal and one kind of rice with another
kind of rice. The two things must
be of the same type. Our approach
is wholly of a different type. You
mix together two different things.

That is the fundamental objection
to mixing up this thing with our pre-
sent technological civilisation tewards
which we have already advanced so
far. If we had to plan from the
beginning and if we could plap on the
other approach, I could well appre-
ciate it and welcame this measure
but now having gone so far. it is a
point for consideration whether this
thing will be at all economicai. It has
been suggested by some hon. Mem-
bers that khadi is an economic pro-
position but if we have all the time
to subsidise this industry, for o2ll
times to "ome we cannot call it an
economic  proposition. (Interruption)
If by helping this iggustry for some
time, you can make it stand on its
legs, then, of course, it is in a diffe-
rent position; but if the ultimate out-
look is that in any case this will go
down—in this eternal struggle bet-
ween machinery and man we have
seen from the history of other coun-
tries also that the wman has always
gone down, machine has won. Even
those machineries introduced with the
object of labour-saving ultimately
throw out of employment many peo-
ple. In spite of all the industrial
riots in England, the factories could
not be abolished. Ultimately every
hand spinning and weaving industry
went down but now long are we going
to keep alive this industry by sub-
sidising?
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Shri K. C. Sodhia: What is he driv-
ing at?

Shri R. N, S. Deo: With regard to
another aspect aiso, I should like to
utter a note of warning. Now, if
some allocation is made for the im-
provement or
khadi out of the fund which will be
available from this cess, then that
part of the amourt gets less for the
dandloom
guarantee that the amount allocated
for the improvement of khadi will
actually lead to any beneficial results?
I will just give you an example of
whn happens. I would draw your
attention to a fact that happened in
one of the States. In that State, for
the improvement and encouragement
of khadi, an hon. M.L.A,, was ap-
pointed as honorary Khadi Adviser,
Nuturally he was appomted an hono-
rary Adviser because if he had taken
some salary, he would have bvcome
disqualified from M.L.A. ship. But
he was given a palatial building to
stay, two station wagons and a fan-
tastic daily allowance and what is
more, the capital of the State v'here
the headquarters of the organisation
was, was not considered to be head-
quarters for the purpose of his travel-
ling allowance. His subdivisional
headquarters where his village was
was made the headquarters so far as
drawing of travelling allowance was
concerned.  Now by this means if
the money meant for «evelopmental
purposes can be squandered away,
then, it would rot help either the
khadi industry or the handloom in-
dustry. Therefore, I suggest that if
khadi needs any encouragement, that
should be treated on a separate foot-
ing. This should be confined purely
to the handloom industry. I know that
I have made my position clear. I
have no intention of moving these
similar amendments on the other
clauses.

Shri K. C. Sodhia: If I am given
the necessary time, I will now dis-
pose of these three hon. gentlemen.

Shri N. Sreekantan Nair: I do not
want to waste the time of the House
very mwuch. I think this is the first
time when we are trying to apply the
provisions of the Provisional Collec-
tion of Taxes Act. It would be
worthwhile for this House...... ..

Mr. Deputy-Speaker: Almost in
every taxation measure this Provisio-
nal Collection of Taxes Act is applied
to all cases. [Even the Finance Bill,
the hon. Member will see......

Shri N. Sreekantan Nair: In this
particular case, this is a new Act

46 PSD
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which is coming before this House. A
new precedent is being created. A new
tax is being imposed. It is the first
precedent that we are creating in the
new Parliament elected ‘under adult
suffrage. I would request the Mem-
bers of this House and the Minister to
see whether it is expedient and just
to continue collection from the 15th
February. I ask whether it would
not be more reasonable and democra-
tic to start collection from the 15th of
May, that is, after the Bill is passed.
This will avoid a bad precedent. That
is all I want to submit.

Mr. Deputy-Speaker: I will put
all these amendments to the vote of
the House.

Shri K. C. Sodhia:
something.

Mr. Deputy-Speaker: The hon. Mem-
ber must have said so carlier,

An, Hon. Member: He
thrice.

Shri K. C, Sodhia: I want to say
two sentences. That is all. I will not
take more than five minutes. I would
dispose of them all. There was a
time when Gandhiji said that there
were disbelievers of khadi in the
country. They did not believe in
khadi. If they could not believe
then, they cannot believe in it now.
This disposes of my hon, friend. the
Maharaja. When that apostle was
preaching khadi even then there were
lakhs ‘and lakhs of people who dis-
believed in .it and he had a soft heart
for them. Similarly we have got a
'soft heart for the Maharaja and I will
not spend my time over this.

As regards Dr. M. M. Das, he says
that foreign yarn should not be used.
That is one thing. The second thing
is he wants to include wool. He
wants to give encouragement to the
woollen industry. As regards these
iwo points, I say that handloom for
many years to come will ‘require
foreign yarn in order to make it more
attractive. If you want to encourage
handloom industry, it ought to be
made more attractive and how are
+Yyou going to make it more attractive?
You will find it very difficult. 7This
disposes of Dr. M. M. Das. When
our own industries are developed, we
can ban foreign yarn.

While I have great respect
for my hon. friend  Bhargavaji,
my submission  is that the
object of the Bill is not to encourage
power. The object is to encourage
each individual human machine. That
was the object for which Mahatma
Gandhi gave his blessings to hand-
loom, because, it gave food to five or
six crores of our villagers. That

I want to say

opposed
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number may be something less today.
But, it is a big cnough number. Power
loom cannot take the place of hand-
loom and it cannot give food to so
many people. If at all, it can give
food only to a {few people who can
invest Rs. 30,000 or 50,000 or 10,000.

‘Shri Sarangadhar Das: On a point
of order, Sir. Is the hon. Member
speaking on any of these amend-
ments?

Mr. Deputy-Speaker:
"3 about Pandit
Bhargava’s amendment.

Shri K. C. Sodhia: This argument
does not appeal to me. I always be-
lieve in the principle of greatest good
to the greatest pumber. That is
my argument. I have nothing more
to say.

Shri T. T. Krishnamachari: The
point raised by the hon. Member
Pandit Thakur Das Bhargava is cover-
ed by clause 5 (2) (e) where we pro-
posed to exempt from the whole or
any part of the duty of excise levied
under this Act any variety of cioth
which is for the time being exempt
from the duty of excise imposed under
the Central Excises and Salt Act.
-1944. Under the Central Excises and
Salt Act, Government is not levying
any excise on power loom cloth. It
is the intention that this Act should
be administered in the same manner.
The exemptions will be the same as
are granted-under the Central Excises
Act. I think my hon. friend will be
satisfied.

Pandit Thakur Das Bhargava: In
view of this statement, I beg leave of
the House to withdraw my amend-
ment.

Shri S. V. Ramaswamy: I have an
amendment No. 14, It is a small
amendment.

Mr. Deputy-Speaker: I am afraid
it is too late now. I looked this side
also. The non. Member was not in
his seat.

Shri Raghavachari (Penukonda):
There is one point. I wish to know,
when the enacting clause says that a
tax 1s leviable, whether a rule-mak-
ing power. can exempt a particular
thing. No doubt, it provides for
that.

Shri T. T. Krishnamachari: The
legal conscience of my hon. friend
need not be injured. The fact is, in
any revenue producing measure, the
question of exemption is left to the
collecting authority. That is the

He 15 speak-
Thakur Das
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general provision. That power - is
inherent in the Government. They
cannot enhance the duty. But, the
question of exemption and lowering
of the duty is lef{ to the Government.
We have merely enacted so far the
levying of certain duties. -So far as
exemption of power looms is concern-
ed, it would be admlmstratnvety im-
possxble That is why discretion is
left with the Government. That is
why it is mentioned there. That fact
that we have mentioned it as part of
the rule-making power is enough justi-
fication for Government takiug that
power, and an indication is given to
the House that it may be done. I do
not think there is anything wrong in
that procedure because that is the
procedure followed really in regard to
all revenue measures.

Shri Raghavachari: Do I understand
that because an exemption rule is pro-
vided, it inferentially means tLat the
tax is not leviable on these things?

Shri T. T. Krishnamachari: The
position is, under the Central Excises
Act mentioned, that power is there
inherent in the Government. This
is merely reference to it.

Mr. Deputy-Speaker: I understand
the hon. Member to say that because
in the body of the Bill no such provi-
sion is made, incidentally, indirectly
it ought not to be brought under the
rule-making power.

Shri Raghavachari: Yes.

Mr. Deputy-Speaker: This ques-
tion has been cousidered on a number
of occasions. The hon. will
kindly see that under clause 5, rules
can be made for carrying out the pur-
poses of the Act. Sub-clause (2)
says:

“In particular, and without pre-
judice to the generality of the
foregoing power such rules may
provide for.....

Let us take sub-clause (e)
‘“the exemptmn from the whole

That has been taken to be both a
substantive rule and as’ being in the
body of the Act. On various occa-
sions, this point has come up before
the House.

Shri S. V. Ramaswamy: One rinute,
Sir. I will explain my amendment.

Mr. Deputy-Speaker: No. It has not
been moved.

Shri U. M. Trivedi (Chittor): Sir,
the point is this.........
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Mr. Deputy-Speaker: There is no
point in this. I have tried to explain
the position.

The question is:

In page 1, line 8, for “15th
day of February, 1953” substitute
“15th day of May, 1953.”

The motion was negatived.

Dr. M. M. Das: I beg leave to
withdraw my amendment.

The amendment was, by leave,
withdrawn.

Mr. Deputy-Speaker: In view of the
statement of the hon. Member Pandit
Thakur Das Bhargava, has he the
leave of the House to withdraw his
amendment?

The amendment was, by leave,
withdrawn.

Mr. Deputy-Speaker: The ques-
tion is:

In page 1, mit lines 16 angd 17.
The motion was negatived.
lsMl'. Deputy-Speaker: The question

In page 1. line 15, omit “khadi
or other”.

The motion was negatived.

Shri S. V. Ramaswamy: One minute,
Sir. The language of the definition
is defective. There will be great
difficulties in enforcing the law.

The definition says:

“handloom cloth, means any
cloth woven from any material in-
cluding silk, artificial silk, staple
fibre and wool, on lonms worked
by manual labour;”

As you know, Sir, it is not woven
only of each of these fibres separately;
there is a mixiure of them, mixture
of wool and cotton, cotton and artifi-
cial silk, silk and wool and so on.

Mr. Deputy-Speakel: Where is it
said exclusively?

Shri S. V. Ramaswamy: That is
why I am saying...............

Shri Venkataraman (Tanjore): The
word ‘including’ is there.

Mr. Deputy-Speaker: There is noth-
ing to prevent. Where there is silk
gnd wool. it comes under the defini-
ion.
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Shri S. V. Ramaswamy: The words
‘or any mixture’ are necessary.

Mr. ‘Deputy-Speaker: It
includes mixture.

Shri S. V. Ramaswamy: No. We
lawyers know that it does not.

always

Mr. Deputy-Speaker: Any aay,
Government does not accept it.

Shri T. T. Krishnamachari: It is

unnecessary.

. Mr. Deputy-Speaker:
is:

“That clause 2 stand part of the
Bill”

The qGuestion

The motion was adopted. -
Clause 2 was added to the Bill.

Clause 3. —(Levy of additional duty
etc.)

Shri N. Sreckantan Nair: I beg to
move:

In page 2, lines 4 and 5. for
‘“on cloth which is exported out of
India” substitute “on coarse and
medium cloth”.

Shri S. V. Ramaswamy: I beg to
move:

In page 2, line 2, after “thereto”
insert:

“whether it has been sold or (e-
livered to any party subsequent
to the appointed day”.

Pandit Thakur Das Bhargava: I
beg to move:

In page 1, line 20, after *‘day”
insert “in any factory”.

Shri Vallatharas (Pudukkottai): My
amendment is:

In page 2, line 3, for ‘‘three
pies” substitute' “one pie”.
Shri Raghavaiah (Ongole): I want

to move amendment No. 18.

Mr. Deputy-Speaker: Amendment
No. 18 is already disposed of.

Shri Raghavaiah: I refer to amen-
ment No. 18 in List No 3.

Mr. Deputy-Speaker' All the amend-
ment have been numbered, whatever
be ™e clause, in serial order. No. 18
has already been disposed of. Amend-
ment No. 18 refers to clause 2.
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shri Raghavaiah: It is for clause
3. It ig No. 18 in List No. 3.
Mr. Deputy-Speaker: Let him read
it.

shri Raghavaiah: I beg to move:

tn page 1, line 18,

(i) after “additivnal” insert
“differential”; and
(ii) after ‘“‘excige  on” insert

“‘varieties of”.

Mr. Deputy-Speaker: That is No.
21. So the amendments moved are
Nos. 21, 22, 23, 26.........

shri Vallatharas:
g my amendment.

Mr. Deputy-Speaker: So, that is not
woved.

I am not press-

amendments moved:
(1) In page 1, line 18.

{i) after “additional”  insert
“differential”; and
¢ii) after “excise on” insert

“varieties of”.

(2)In page 1, line 20, after “day”
insert “in any factory”.

(3) In page 2, line 2, after
“thereto” insert:
' .

“whether it has been sold cr
selivered to any party subsequent
© the appointed day”.

(4) In page 2, lines 4 and 5, for

on cloth which is exported out of

india” substitute- “on coarse and
medium cloth”.

Shri S. V. Ramaswamy: In moving
my amendment I want to plug a
loophole in clause 3. You will be
pleased to see that the first Bill was
dated the 28th October, 1952. The
present Bill is dated 11th February,
1953. Now, clause 3 reads like this:

“There shall be leyied and
cotlected on all cloth manufactur-
ed on or after the appointed day
in the territories to which this
Act extends and on all cloth lying
in stock on the appointed day in
any factory where cloth is many-
tactured or in any premii
appurtenant thereto, a duty
excise at the rate of...”
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Supposing the mill owners say that
during the period betwcen the intro-
duction of the first Bill and the pre-
sent Bill, they have sold, is the excise
duty going to be levied on that or not?

Shri T. T. Krishnamachari: We did
not introduce the first Bill and put
into it the clause that we have here.
“Declaration under the Provisional
Collection of Taxes Act, 1931.” So,
the question of the first Bill does not
arise. So far as this .particwar Bill
is concerned, the tax is being collect-
ed and the conundrum mentioned by
the hon. Member has already arisen
and has been disposed of, and 1 do
not think it need be met now.

Mr. Deputy-Speaker: Then, he docs
not press his amendment.

Shri N. Sreekantan Nair: I do not
want to take too much time >{ the
House. I only want to point out
that exemption of duty on exported
eloth is very unfair to the people of
India, and only favourable to the
exporters. I also wish to point out
a mistake, The complaint of the
South Indian mill owners is that the
export licences are issued so fast that
they do not get a share of the licen-
ces, as the people in Bombay and
other places who are near are able to.
The competition is so keen among the
exporters and producers that it .is
evident that the profits must be very
high, angd this has been brought to the
notice of the House also in the- Auditor-
(yeneral’s report that the exported
cloth brought very high prices, and it
continues even now. So I submit
that the exported cloth should also be
taxed.

Shri T. T. Krishnamachari: On one
point, the hon. Member is wrong.
Licensing is free. Anybody can get
a licence. Nobody is refused licence
so far as export of cloth is concerned.
It is free. It has to be given. There
is an office even in Cochin where
Jicences will pe given. There is no
quota restriction, no quanfitative
restriction.

In reward to levy on exporis, we
have an export duty on cloth, and
when we want to tax, we levy an
export duty. All internal excises are
exempted. It is the normal rule.
The Central excise that we levy on
rloth is not levied on exported cicth.
So, it just follows the practice that
no excise duty is levied on exports.
and when we want to levy a tax, it
jc the export duty that is levied.

Pandit Thakur Das Bhargava: In
regard to my amendment, the state-
ment made by the hon. Minister is
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quite sufficient for me, and I do not
press it. In view of the statement
that power will be exempted, hand
loom cloth and Khadi and_similar
cloth will also be exempted, I do not
want to press my amendment, and I
want leave to withdraw it.

Shri Radhelal Vyas (Ujjain): I have
nothing more to say, but there is one
point, because the hon. Minister has
provided "that on all cloth the rate of
duty will be three pies per vard,
whether the clgth costs four annag
per yard or Rs. ten a yard, and again,
whether the width of the cloth is 20
inches or 24 inches or 70 inches.

Shri T. T. Krishnamachari: Ninety
inches.

Shri Badhelal Vyas: Or 90 inches.
So, I have not been able to suggesi any
?endment, It would have bheen

etter examined at the Select Com-
mittee stage. However, I hope that
the hon. Minister would get 1t exa-
mined, because the bulk of the cloth
that is being used by the poor classes
costs less, whereas the costly cloth is
heing used by the -higher classes. and
that will also be levied at the same
rate. So. this point needs further
examination. I am glad, again, here
there is a provision that no such duty
shall be levied on...

Mr. Deputy-Speaker: Is it three
pies per square yard?

Shri T. T. Krishnamachari: No. Sir,
Running yard.

Shri Radhelal Vyas: Had it been
tevied on area, I think there w.uld
have been some uniformity, but there
is no uniformity here.

Shri Velayudhan (Quilon cum Mave-
liktara—Reserved—Sch. Castes):
Three pies ver rupee would be a sensi-
ble suggestion.

Shri T. T. Krishnamachari: The
adjustments are made by these Central
exrises where we levy Re. 0-3-3 on
«iperfine cloth under the new adjust-
ment that has bcen made by the hon.
Fipance Minister. Here, this parti-
cular tax is going to be there for all
time. and there may come a time when
we will not have Central excise on
cloth. But this will be there. The
ress that we levy must be administra-
tively collected. If the administra-
tive charges, that have to be incurred
hy reason of the fact that when there
is no Central excise we have got to
rollect it. are higher then the purpose
will be defeated. So, it is an ad-
ministrative matter. That is why we
have a flat rate. Any adjustment vt
the burden is being carried out by
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the differential rates levied by the
Excise Department. In the circum-
stances, I submit that this burden does
rot fall unduly on the coarser =
~heaper variety of cloth.

An Hon, Member: We could not
vnderstand. ~

Shri Radhelal Vyas: There is need
for a provision that no such duty shall
he levied on cloth which is exported
out of India.

Shri T. T. Krishnamachari: That I
have said already. There is no point
in raising it.

Mr. Deputy-Speaker: Hé has al-

ready explained it. Whenever export
duty is levied, this excise duty is not

added to the export duty. Either the
ane or the other is charged.
Shri Raghavaiah: Before I deal

with my amendment, I may just
appeal to the hon. Minister to consider
the question of differential cess being
jevied on different varieties of cloth.

Mr. Deputy-Speaker: That is what
he said. The same thing was argued
by Mr. Vyas, and answered also. The
hon. Minister says it is not administra-
tively convenient. I have no objection
if the hon. Member wishes tu stress
the same point. The hon. Member
might have stood up earlier. That is
all my point. -

Shri Raghavaiah: I do not wish to
say anything except just that an
assurance may be given by the hon.
“Minister to the majority of the people.
necause after all. fine and superfine
rloth is not put on by the majority of
the population of the country. That is
put on only by a minor section. 1
would only appeal that all varieties
of cloth excluding fine and superfine
should be exempted from the ievy. of
this cess. You know. how even the
nfficials in the district collectorate and
nther offices could not get sevea yard
dhotis even in the best available days.
So. I just only appeal to the hon
Minister that apart from consideraticn
~f administrative and other incon-
seniences. he should bear in mird that
we are representing here a majority
of the population. ~It is bv iheir
votes that we have come. The votes
with which we have come here should
not be ignored. That is my appeal,
and I hope the hon. Minister will do
justice to the majority of the popula-
tion through whose votes he has also
come here as a Member of the House,
and has also become a member of the
Cabinet. And I hope that the hon.
Minister will do justice to the majority
of the people
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Mr. Deputy-Speaker: Does the hon
Minister want to say anything?

Shri T. T. Krishnamachari: I have
explained the position already.

Mr. Deputy-Speaker:
put the amendments one by one to the
vote of the House.

‘The question is:

In ;;ag'e 1, line 18, -

(i) after “additional” insert
“differential’; and
(i) after “excise on” insert

“yaricties of”.
The motion was negatived.

Shri S. V. Ramaswamy: I beg leave
to withdraw my amendment.

The amendment was, by leave,
withdrawn.

Pandit Thakur Das Bhargava: 1]

would like . to withdraw my ament!;

ment. N

The amendment was, by leave,
withdrawn.

Mr. Deputy-Speaker: I shall now
put the amendment in the name of
Mr. Sreekantan Nair, to the vote of
the House.

The question is:

In page 2, lines 4 and 5. for
“on cloth which js exporteg out
of India” substitute ‘“on coarse
and medium cloth”.

The motion was negatived.
. Mr. Deputy-Speaksr: The questioq
Jis: C
. “That clause 3 stand part of the
I B ¥
The motion was adopted.
Clause 3 was added to the Bill
Clause 4.— (Application of proceeds)

Shri Kachiroyar (Cuddalore): I beg
to move:

In page 2, for lines 11 to 15,
substitute:

«4, Application of proceeds.—The
Central Government shall distri-
bute the net proceeds of the duty
of excise levied under this Act to
the States in profortion to the
number of handlooms existing in
each State for generally meeting
the cost of such measures as it
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considers necessary or expedient
to take for developing khadi and
other handloom industries, includ-
ing measures for.”

Dr. M. M. Das: I beg to move:

in page 2, line 11, for “may”
substitute ‘“shall”.

Shri N. Sreekantan Nair: I beg to
move:
) ~-
In page 2, line 16, after “en-
couraging” insert:

f".‘hand spinning and manufacturing
of”.

Shri Nambiar (Mayuram): I beg to
move:

In page 2, line 17, after “hand-
loom industries” and:

“including grant of reasonable
subsidies to the producing worker
with ten or less looms of his own.”

Shri S. V. Ramaswamy:
move:

I beg to

In page 2, line 19, aiter ‘“cloth”
add:

-
“which will lead to further
reduction in cost of production.
including apparatus for making
long warps. sizing, Dbleaching,
calendering efc.”

Shri Nambiar: I beg to mgve:

(i) In page 2, line 24, after
“handloom industries” add:

“including distribution of unm-
employment doles to the workers.”
(ii) In page 2, line 26, after
“handloom cloth” add:

“including that of organising
Government’s purchase of the
accumulated stock and sale at -
reduced prices on Government
subsidy.”

Shri Hem Raj (Kaugra): I beg to
move: :

In page 2, after line 30, insert:

“(h) supplying raw materials
and yarn at cheap rates to the
khadi and handloom workers, co-
operative societies” and organisa-
tions and safeguarding the:
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interests of the khadi and hana-
loom industries against the compe-
tition of mill made cloth.”

Shri Kachiroyar: I beg to move:

In page 2, after line 30, in-
sert:

“(h) making available adequate
supply of yarn made of Indian
cotton at reasonable rates direct
from the mills to handloom
industries.”

Shri Raghavaiah: I beg to move:

In page 2, after line 30, in-
sert:

“(h) giving unemployment reiief
to weavers and spinners in the
industries.”

Shri Punnoose (Alleppey): I beg to
move: :

In page 2, after line 30. 1n-
sert:

“(h) giving immediate relief to
the unemployed workers of hand-
loom factories and those previous-
ly employed by master weavers;

(i) enabling Government to pur-
chase the handloom products at a
reasonable price and sell them
through Government agencies.”

Shri Damodara Meuon (Kozhikede): |
I beg to move:

In page 2. after line 30, in-
sert:

“(h) banning of production of
mill cloth of certain varieties,
kinds and designs and also of
particular counts of yarn and also
reserving the production of the
same through khadi and hand-
loom cloth.”

Mr. Deputy-Speaker: All these
amendments are now before the
House.

Dr. M. M. Das: My amendment is a

. very simple one which seeks to substi-
tute the word “shall” for the word
“may” in page 2, line 11. Although
it is a very small amendment, the
implications of this amendment are
very wide. The clause as it stands
in this Bill does not make it compul-
sory or incumbent on the part of
the Government of India to spend all
the money derived from the imposition
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of this tax; it leaves it to the Govern-
ment to spend any money for any pur-
pose other than that for which this
cess has been levied. In other words,
it may be that the Government may
spend a fraction of the income irom
this tax for the development cof the
khadi and handloom industries, and
the remaining portion may be appro-
priated to the general revenues.

Mr. Deputy-Speaker: The word
“may” means ‘“shall” or “must” here?

Pandit K, C. Sharma (Meerut Dist.
~—South): the word “may” here means
that Government have the legal power.
It is a legal terminology.

Dr. M. M. Das: I have got another
doubt in my mind. The term “cess”
has been converted into “excise duty”
in this Bill, by the withdrawal of the
previous Bill and the introduction of
the present Bill. (Interruptions).
With my limited knowledge of public
finance I understand that there is a
wide difference between the meaning
of the term ‘cess’ and the term ‘excise
duty’. The term ‘cess’ means a tax
for a particular purpose, that is, the
revenue from a cess cannot be spent
for any purpose other than that for
which it has been imposed. No such
condition is attached to excise duty.
Excise duty is part of the general
revenue and, therefore, can be spent
for any purpose.

There is another difference, The
proceeds from a cess cannot be appro-
priated to the general revenue,
whereas excise duty is a part of the
general revenue. This change from
the ‘cess’ to ‘excise duty’ has got a
very wide and important implication
because it empowers the Government
to spend the proceeds from this tax
for any purpose. This is also
corroborated by this fact that in clause
4 it is stated: ‘The Central Govern-
ment may utilise.... Why not ‘shall
utilise’? If that is not the purpose
of the Government, if Government
does not contemplate to utilise, if
any occasion arises, a part of the reve-
nue derived from this duty for other
purposes, then what is the objection of
the Government to accept my amend-
ment? So that if my amendment is
accepted, the clause will read thus:

“The Central Government shall
utilise the net proceeds of the duty
of excise levied under this Act...”.

Members of this House have given
their wholehearted support and appro-
val to this measure because we know
that every pie from the proceeds of
this tax will be spent for the develop-
ment of two of our very important
industries—the khadi industry and
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[Dr. M. M. Das.]

the handloom industry. If our
Government want to increase their
revenue, there are so many other ways
left open to them. Therefore, I
think my amendment is very important
and I hope this House will accept it.

Shri Punnoose: My amendment
speaks for itself. I will not take
much time of the House. On the
application of the proceeds, we have
got sub-clauses (a) to (g). To these
1 would add (h) and (i). If you look
into the application of proceeds clause,
you will find vague declarations, brave
words and very valuable intentions.
But I would like to submit, that all
those are of no practical importance
unless you give immediate relief to
the lakhs of people who are hit by the
crisig in this industry.

The hon. Minister was labouring
long and hard on all economic prob-
lems and on philosophical implica-
tions. But unless some relief is
immediately given to the worker who
is starving, this is not going to gain
anything for the masses of our people.

I am also afraid that the intention
of canvassing votes for the hon.
Minister’s party in the next General
Election on the merits of this legisla-
tion is also going to fall flat because
the number of Bills and speeches will
not cut ice with the people. Are we
In a position to give them bread and
work? That is the question. 1
think that unless my amendment is
accepted and the responsibility of
giving immediate relier to the thou-
sands of unemployed workers is
shouldered by Government, this Bill is
not going to be of any importance to
them. The hon. Lummerce Minister
stated a number o1 intentions. They
are very good ones. But I am afraid
he is prescribing tonics and soups, to
a patient whose condition is horrible.
The immediate task is .to give him
some medicine and save him from the
grips of death. Then let ug think
about these soups and tonics. You
are talking about encouragement, pro-
motion and all that. There is no
encouragement, no promotion. unless
tthese lakhs of people are put on their
eet.

Shri V., P. Nayar (Chirayinkil): I
support the amendment moved by
comrade runnoose. In doing so, I
am positive that this amendment is
avsolutely necessary, having regard to
the working of laws as we have seen.
This amendment is necessary also be-
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cause, you find that although there are
in the Title, the woras—

“for the purpose of developing
khadi and other handloom indus-
tries anq for promoting the sale

. o1 khadi” etc.,

no specific provision has been made for
the distribution of the amount or tne
ways and means by which tne indus-
try will be resurrected. :

We know trom our experience, that
provisions in such disjointed legisla-
tion, will not do any good in ame-
ilorating the situation which has been
the result of the gross mismanagement
o1 affairs by the Government. We also
gnow that Government in bringing
forward tnis legislation fhas only at-
tempted to have a wnitewash at the
top without going into the funda-
mentals of the question.

Why is it that the handloom indust-
ry taces a crisis tuday? * That ques-
won has not been tackled. You know
that in the cost structure of yarn,
about 50 per cent. will be the share of
the price of raw cotton. How is it
that during war time, during the
period of peak inflation which we have
had, yarn was avaiiable, say of 20
counts, at Rs. 12/8 per bundle and
how is it that today it is Rs. 20 or
Rs. 21? This Government has not
tackled that question, because they
have not been able to cope with the
demand for raw cotton in the country
from internal sources.

You know that after partition, the
import of cotton became an absolute
necessity. It was not possible for
them to improve the cotton production
of the country and the figures supplied
by the Government show that there
has been a progressive decline in the
per acre yield of cotton. That has
led to the present crisis in the indust-
ry. You know also that raw cotiton
trade is in the hands of certain people
whom the Minister himself once called
as cut throat traders

Mr. Deputy-Speaker: How are all
these things relevant? How are
these general observations about raw
cotton being in the hands of money-
lenders etc., relevant?

Shri V. P. Nayar: I submit fo your
ruling, Sir. This is relevant in view
of the amendment suggested.

1 also remember that one or two
years before, you yourself quoted the
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portion of a sloke from Kalidasa’s
Raghuvarusa:

RIcE ECILISE

I would like to quote the words
which follow your quotation:

gama {(wawfaorg

Mr.' Deputy-Speaker: How does it
all arise? There is no a
wcoach and four here. I must, close
.the whole debate at seven J'clock.

Shri V. P. Nayar: This provision is
necessary, because without this amend-
‘ment even if the cess collected comes
to Rs. one crore or Rs. two crores, it
‘may not mean any substantial benefit
‘to the people concerned. In my State,
1 have seen some 10,000 looms in a
small area of two or three square miles
around Balaramapuram. I have had
occasion to tour sych places in the early
forties in connection with a Govern-
ment work. At that time, I found a
flourishing centre there. Last year,
I had occasion to visit the very same
places Balaramapuram, Nemom, Palli-
.chal, Aralumood etc. along with an
hon. Member of the Upper House and
Kumari Annie Mascarene of this
House. Hundreds of looms were lying
didle. Is it enough that Government
«collects one or two crores of rupees
and spends the amount as it pleases?
That is not the way. If you calculate,
it will not come to even a rupee or
two per loom. These looms have
‘been Jying idle and the mass of cob-
webs we saw, bore eloquent testimony
to their continued idle state. We
enquired about- the reasons, and were
told that the weaverg could not buy
yarn, because the price was such—so
high. In my State where the rainfall
is very heavy, we find that in many
places the thatched roofs covering the
looms had fallen over them and the
people had no means to raise even the
thatched sheds. That is the situation.

After all, we know how the ad-
ministrative machinery of this Govern-
ment functions. It is not only out-
moded but out of gear also. It is the
administrative machinery that has to
administer this law, because no provi-
sion of law has a separate and in-
dependent existence.

Mr. Deputy-Speaker: All that may
be a very interesting, but it is irrele-
vant. He was supporting Mr. Pun-
noose’s amendment. That amendment
refers in part (h) to immediate relief
to the unemployed and in part (i) to
enabling of Government to purchase
handloom products. I doubt if part
(h) is in order.

46 PSD
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Shri V. P. Nayar: It was not ruled
out of order when moved.

Mr. Deputy-Speaker: At any time,
I can do so.

Shri V. P, Nayar: In that case, I
shall speak on part (i). Part (h)
urges the necessity for affording imme-
diate relief to the junemployed per-
sons.

Mr. Deputy-Speaker: If the amend-
ment is not in order, what is the good
of suggesting it? I rule part (h) out
of order.

Shri Pumnoose: The Bill refers to
developing the handloom indus‘ry and
this is a part of it.

Mr. Deputy-Speaker: Part (h) is out
of order.

Shri V. P. Nayar: I shall confine
myself to part (i). There is no use
starting fantastic schemes jn the imagi-
nation of people. We must get down
to some concrete thing. Some of us
come from places where the misery is
acute. There the position about the
looms is that starvatiop is looming
large. The amendment of my hon.
friend is necessary, because it will not
be possible even with the cess to do
anything with the present administra-
tive machinery. The whole industry
is prostrate. You cannot help them in
this way by lending a helping hand
and getting them to sit up, let alone the
question of making them standing
erect. Therefore, I submit that the
amendment of my hon. friend Mr.
Punnoose must be in the statute book.

Shri Raghavaiah: My amendment
relates to the relief to be given to the
unemployed in the textile industry
and to the handloom weavers.

Pandit K. C. Sharma: The Chair
has ruled it out of order.

Shri Raghbavaiah: Yesterday during
the general discussion I pointed out
that owing to the reservation of
certain varieties for the textile indust-
ry a large number of workers in the
weaving section will be unemployed.
This fact was admitted yesterday. I
do not know how it becomes out of
order overnight, as has been suggested
by an hon. Member on the other side.
In this' connection the suggestion made
by Mr. Somani that both the textile
mill induslt‘rczlld age Sfo w:hdetha?dlt_:gg
industry_s! ) o 80
full prgduction is certainly worth com-
mending. -

Mr. Deputy-Speaker: I am sorry
what I sald with respect to Mr. Pun-
noose’s first part of the amendment
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[Mr. Deputy-Speaker]

(h) applies to Mr. Raghavaiah’s amend-
ment also, that is. giving unemploy-
ment relief to weavers and spinners.
It may be a very laudable object, but
it is not within the scope of the Bill.
This amendment is out of order. It
is no good beating a dead horse.

Shri Raghavaiah: Then, I would like
to say a few words on my amendment
No. 70 in the Consolidated List.

Mr. Deputy-Speaker: I am sorry it
was not moved.,

Shri Nambiar: I have moved three
amendments.

Mr. Deputy-Speaker: His amend-
ment regarding uccmployment doles
is out of order. ~

Shri Nambiar: I do not wish to
traverse the ground which has already
been covered by the previous speakers.
All T wish to say is that in Tamilnad
and other districts of South India the
problem has become so acute that
several. hundreds and thousands of
handlooms had to close down and the
weavers had to take to begging. This
fs a fact which anybody will admit
“Inder - these circumstances unless
some immediate relief is granted to
them there. is no chance of this in-
dustry surviving. That is why I have
come forward with a specific suggestion
that weavers- of the lower category,
that is those having ten or less looms
of “their own must be given some sub-

sidy, either in ‘he form of doles or in .

the form of reduced prices for the
yarn.

Shri K. C. Sodhia: The hon. Member
wanfs doles?

shri Nambiar: I want that imme-
diate help should reach the people—
call it doles. or whatever you like. If
the horx Member has any other method
to suggest I have no objection to
accept it. = You know the position
throughout the South. It is therefore
time that something is done. I have
indicated a method.

I have to make a specific suggestion
and I hope the hon. Minister wi
consider it. They say they are going
to get Rs. five crores out of this. It
may not be possible to distribute these
Rs. five crores to all the handloom
weavers. But they can so arrange it
that the produce can be purchased by
Government—which. of course. an hon.
Member: has suggested—and—they can
give subsi‘ies so that the loss mav be
borne by “overnment and the worker
who prodi-ces the cloth will get some-
thing. Today either the price of
yarn must be reduced or the price of
cloth must be increased. If the price
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of cloth is increased it cannot be sold
in the market because of the low pur-
chasing power of the people. There-
fore, the only :olution is that Govern-
ment must com> into the picture and
help them. If by this way they can
find Rs. five crcres, we will grant them
another Rs. five crores apart from
that. If they can find some . other
method for it, let them do it. Other-
wise, whatever money they will realise
by this they will spend on other things.
There will be a Board, officers will be
appointed on high salaries and allow-
ances, therc will be some publicity and °
propaganda that handloom cloth must
be purchased. it is a very nice cloth,
etc. The money will be spent on
superfluous things-like that and no aid
will go to the producer or the persons
practically affected. That sitdation
must be avoided and whatever money
is realised should go for their aid.

Therefore I am making a concrete
suggestion through my amendments.
If you consider, Sir, that my amend-
ment which refers to doles does not
come within the scope of this Bilj,
there is the other amendment in
which I have suggested organising of
Government’s  purchase. In this
respect practical help must be render-
ed. 'And if they want more money,
we on this side will support the
Government in that respect, in finding
more money. There will be no
question about that, because this is a
life and death struggle of millions of

people not only in the South but

:throughout the country, and therefore

something concrete must be done.

Mr. Deputy-Speaker: With regard
to . amendment No. 100, I would like
to know from Mr. Damodara Menon
or Mr. Raghavachari—I would like
the hon. Minister also to see it—how
this amendment, which refers ‘to
banning of production of Thill cloth, is
in order.

Shri T. T. Krishnamachari: I cannot
understand how in the application of
the proceeds the Central Government
can utilise the net proceeds of the
duty etc. for banning of production of
mill cloth.

Mr, Deputy-Speaker: I consider this
amendment to be out of order. Let
me hear Mr. Raghavachari also. The
whole scheme of the Bill is imposition
of an excige -duty and applicatwn of

,_the proceeds. |

Shri Raghavachari: I would refer to
th’e"wdfds"“aha, in particular, measures
for”. - .

"' Mr. Deputy-Speaker: All these items
(a) to (g) refer only to apglication of
proceeds. ~
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Shri Raghavachari: But really the
whole matter is that...

Mr. Deputy-Speaker: It is true that
thig is one of the very good methdds
that can be suggested, but indepen-
dently of the Bill. Therefore, this
amendment is out of order.

Shri. Raghavachari: There is one
point... °
Mr. Deputy-Speaker: We have to

race against time.
of imagination can
be in order.

Shri Raghavachari: I will submit
to you how it is relevant. The pur-
pose of this amendment is to have
drawn out spheres of production,
demarcate areas of production. . How
can it be done? One of the sugges-
tions we place before the House is
that...

Mr. Deputy-Speaker: The purpose
of the Bill is not to demarcate.

And by no stretch
this amendment

Shri Raghavachari: Banning certain
varieties of cloth.

Mr. Deputy-Speaker: The hon.
Member is not improving the situation
at all.

Shri Raghavachari: I perfectly agree
that it may not appropriately go as
one of the sub-clauses under clause 4
and that it requires to be an indepen-
dent clause. . Clause 4A is also there.
I might Be permitted to support that.

Mr. Deputy-Speaker: I rule that this
is out of order.

Pandit Thakur Das Bhargava: So
far as an independent clause is con-
cerned, this cannot be ruled out with-
out hearing the author of the clause,
that is, myself.

Mr. Deputy-Speaker: So far as the
amendment is concerned. it is out of
order.

Shri  Venkataraman: I want to
support the first amendment of Shri
Kachiroyar. The scheme of the Bill
is that the administration of the funds
should be vested in the Central
Government. The amendment sug-
gested by him is that the money should
‘be transferred to the respective State
Governments in proportion to the
looms so that they may be ad-
ministered© by the State Gavern-
ments. My points are very simple.
Firstly, there would be economy in
administration if it is administered by
the State Government. Secondly, my
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point is that if the proceeds are trans-
ferred to the respective States in pro-
portion to the looms which are exist-
ing in each one of those States, it
would be...

An Hon. Member:

Looms can be
licensed.

Shri Venkataraman: I do not think
you are going to administer this with-
out licensing looms. It would be in
the best interests of the persons whom
we seek to protect if we transfer these
funds to the respective States. By
doing this there would be economy in
administration. “There would be ex-
pedition in administration. In fact it
would lead to decentralisation and all
these handloom weavers will be protec-
ted. Suppose the Central Govern-
ment spends all the money in one of
the States which has not got a large
number of weavers, while thousands of
handloom weavers are dispersed cver
a few States. I know very well that
the handloom weavers are largely con-
centrated only in Madras, in a part of
Assam and in a part of Madhya
Pradesh. = Therefore, my submission
is that this is a very necessary amend-
ment. I support this.

Shri S. V. Ramaswamy: I sppport
all that Mr. Venkataraman said.

Mr. Deputy-Speaker: The House has
agreed to conclude discussions at seven
We will finish this Bill. Therefore. }
will now put all the amendments.

Shri Radhelal Vyas: I want to oppose
an amendment.

~
Mr. Deputy-Speaker: We have had
enough of discussion in this matter.

The question is:

In page 2, for lines 11 to 15.
substitute:

“4. Application of proceeds.—
The Central Government shall dis-
tribute the net proceeds of the
duty of excise levied under this
Act to the States in proportion to
the number of handlooms existing
in each State for generally
meeting the cost of such measures
as it considers necessary or ex-
pedient to take for developing
khadi and other handloom indus-
tries, including measures for.”

The motion was negatived.
. Mr. Deputy-Speaker: The question
is:

In page 2, line 11,

for “may”
substitute- “shall”

The motion was negatived.
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Mr. Deputy-Speaker: The question
is:

In page 2, ling 16, after ‘“en-
couraging” insert.

“hand spinning and manufactur-
ing of”. :

The motion was negatived.
Mr. Deputy-Speaker: The question is:
In page 2, line 17, after “hand-
loom industries” add:

“including grant of reasonable
subsidies to the producing worker
with ten or less looms of his own.”

The motion was negatived.
Mr. Deputy-Speaker: The question
is:

In page 2, line 19, after “cloth~
add:

“which will lead to further
reduction in cost of production, in-
cluding apparatus for making long
warps, sxzmg bleaching calender-
ing etc.”

The motion was negatived.

. Mr. Deputy-Speaker:
is:

The question

In page 2, lme 26, after “hand-
loom cloth” a

“including that of organising
Government’s purchase of the
accumulated stock and sale at
r‘egu'c’ed prices on Government sub-
siay. \

The motion was negatived.

. Mr. Deputy-Speaker: The question
is:

Tn page 2, after line 30, insert:

“(h) supplying raw materials and
yarn at cheap rates to the khadi
and handloom workers, co-opera-
tive societies and organisations and
safeguarding the interests of the
khadi and handloom industries
against the competition of mill
made cloth.”

The motion was negatived.
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Mr. Deputy-Speaker: The question is:

In page 2, after line 30 insert:
“(h) making available adequate
supply of yarn made of Indian
cotton at reasonable rates direct

from the mills to handloom in-
dustries.”

The motion was negatived.

Mr. Deputy-Speaker: The question is:
In page 2, after line 30 insert:
“(h) giving immediate relief to

the unemployed workers of hand-

.loom factories and those previously

employed by master weavers,

(i) enabling Government to pur-
chase the handloom products at a
reasonable price and sell them
through Government agencies.”

The motion was negatived.

Mr. Deputy-Speaker: The question is:

“That clause 4 stand part of the
Bill”.

The motion was adopted.
Clause 4 was added to the Bill.
Clause 5 was added to the Bill.

Clause 1, the Title and the Enacting
Formula were added to the Bill

Shri T. T. Krishnamachari: I beg
to move:

“That the Bill be passed.”

Shri K. C. Sodhia; What about new
clauses?

Mr. Deputy-Speaker: Nothing more.
The question is:
“That the Bill be passed”.
The motion was adopted.

The House then adjourned till Two
% 5t3he Clock on Friday, the 10th April,





